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RZLIGIOUS TRUSTS BILL--contd. 

Mr. Speaker: The House will n?w 
proceed with further considerabon 
of the motion moved by Shi Ja,an-
atha Rao On the 28th August, 1961. 

The question is: 

"That the time appointed for 
the presentation of the Report 
of the Joint Committee on the 
Bill to provide for the better 
supervIsIon and administration 
of certain rellgious trusts be 
further extended u'Pto the last 
day of the next session." 

The motion was adopted. 

HIGH COURT JUDGES (CONDI-
TIONS OF SERVICE) AMENDMENT 

BILL-

'!'be Minister 01 Home Hairs (Shrl 
Lal Bahadllr Shastri): Sir, I beg 
to move for leave to introduce a Bill 
further to amend the High Court 
Judges (Conditions of Service) Act, 
1954. 

Mr. Speaker: The qUl'stion is: 

"That leaVe be granted to 
Introduce a Bill further to amend-
the High Court Judges (Condi-
tions of Sl~rvice) Act, 1954." 

The mot:on was adopted. 

Shrl La1 Babadu Shutrl: 
introducet the Bill. 

U~l' ...... 

Sir, I 

voting on the Demands for Supple-
mentary Grants in respect of the 
Budget (General) for 1961-82. 

Shri Assar may continue his 
speech. 
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Mr. Speaker: Shri Bharucha. 

Need to expedite development works 
. in Sikkim and Bhutan 

Shrl Naushlr Bharaeba (East 
Khandesh): I beg to move: 

"That the demand for a sup-
plementary Grant of a sum not 
exceeding Rs. 1,56,15,000 in 
respect of External Affairs be 
reduced by Rs. 100." (l) 

Ques;ion how far continuation of 
S1ll1aT export subsidy is desiTable 

Shrt Naushlr Bharacha: I beg to 
mOVe: 

"That the demand for a Sup-
plementary Grant of a sum not 
exceeding Rs. 5,50,00,000 in res-
pect of Miscellaneous Depart-
ments and otber Expenditure 
under the Ministry of Food and 
,Aariculture be reduced by 
Ra. 100." (8). 

Need fOT more liberal grane. to the 
lradian LAw lnatitu.te cuul the 

Indian Socieell of Intema&iona& 
LaID 

"That the demand for a Sup-
plementary ann, 01 a IUIIl DOt 
exc:eediq Ra. "'1'- ill n.peat 
Kl.celluaeous ~ ....... 
tile IIIin1ItJy fII Law Ih: ndueeII 
... _." (17) 

Need to abaRCion the polictl of ... 
Bidising ITCIRSpOrt of coal bll .. a 
SbJ"1 Nausblr Bharucba: I be, to 

move: 

"That the demand for a IUP-
plementary erant of a sum Dot 
exceeding Ra. 2,75,00,000 in res-
pect of Miscellaneous Depart-
ments and other ExpenditLU'e 
under the Min . stry of Steel. 
Mines and Fuel be reduced by 
Rs. 100." (21). 

Government's po.ntion. vi.t-a-N 
BUTmah Oil Companll in 80 far 
a. equity shares of Oil India are 
concerned. 

Sbrt Naashlr Bharucba: I be, to 
mOVe: 

"That the demand for a Sup-
Plementary Grant of a sum not 
exceeding Rs. 4,58.00,000 in rei-
pect of Capital Outlay of the 
Ministry of Steel, Mines and 
Fuel, be reduced by RI. 100." 
(27), 

With regard to Demand No. 18 
which relates to the Ministry of 

External Mairs and deal. with 
aid to Sikldm and Bhutan. I delire 
to invite the attention of the HoUR 
to very miserably smaU expenditure 
we are Incurrin, in developing these 
two Himalayan kind,omB. It is 
neces.ary to appreciate tbe fact that 
a lum of Ra. 1 crore-barely RI. 1 
crore 111 bein, set apart for 1981-82 
for expenditure there. U we tUrD 
to pale 7 of the book of Supplemen-
tary demanch, we find that only • 
IUDl of RI. 25 lakhB hu been set 
ulde for power ICbeme. In 8iIddJD 
and Ra. 25 lakhs for road eon8tJ'ue. 
tion and 10 on. I ask the Ho .... 
what can be done with RI. 25 JHhB 
for power development. llardly • 
thermal pneratfn, station eaa be 
set up. r tblnk this outlay Iboukt be 
yery eautclerabl)- Increued. 

ConlJq to tile queltlon of ..... 
tanee to Bhutan, we would be ..,.... 
~ as. 17' .... Ill ...... ... 
,..n ....... ........ fII ... .. 
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crorea • year. In the CUe of Bhu-
tan, special attention is required to 
be paid to transport and communi-
cationl development, because of the 
terrain which thil country presents 
in the matter organising communi-
cations. Here, only a sum of Rs. II 
crores for one year has been set 
apart, which, 1 think, is too small 
for this purpose. Let this House not 
forgE't that road transport develop-
ment in Bhutan is not a matter of 
benefit for Bhutan alane. It is an 
investment in the security of this 
country itself. In passing I would 
like to pay my tribute to the Ruler 
of Bhutan who has very wisely per-
mitted the foreign policy of that 
kingdom to be guided by this 
country and in npprl'ciation of W:1at 
Bhutan has been doina: by way of 
co-operation with India. I think it 
is very nE'cessary that the ('xpendi-
ture on road and communication 
development as also on the develop-
ment ot social services rl~quir(' to 
be stepped up. 

Cemlng to Demand No. 42, on pages 
13 and 1", dealing with the Ministry 
of FOOd and Agriculture, where a 
sum of RI. 56 crores is required for 
payment of subsidy to the Indian 
lugar industry, t" am afraid, the 
whole auestion requires to be thoro-
ughly investigated. The facts are 
that the duties, and ceSlel imposed 
on this Industry come te about 30 te 
15 per cent of the cost of production 
of sugar. It appears at the moment 
at lealt that lugar production has 
been too much in thll country and 
requires either control or regulation. 
It is rather lurprising that as against 
the cost of production of lugar in 
foreign countries. whk:h works out 
to round about RI. 580 per ton, our 
east II very nearly RI. .,50 or still 
more: it I. nearb' Rs. 200 more per 
ton. 

&am. t.ime back. the bon. IIiDIsteI' 
of FOOd and Alriculture &tilted that 
this whole quest.ioa 8hou1cl be refer-
reel to the tarUr Camm""'m. I mould 

like to know whether this has baeD 
done, because I am of the OplJUCD 
that this whole policy requires to be 
revised. 

Indian cannot afford to earn fore .. 
exchange at such prohibitive cost b7 
subsidinsing sugar for the purposes 
of export. Foriegn exchange must be 
l!arned at reasonable cost. We are 
going to earn, if We subsidise supr 
E'xport, round about Rs. 12 CroreL 
As against that, the nation is payiq 
about Rs. 5l crores by way of sub-
sidy. May I point out that that wor" 
out to purchasing foreign exchanae 
at a premium of nearly 50 per centT 
Who on earth ever heard of 8IICh • 
monostrous figure at this? In order 
to ('arn $'2, are we going to pay 
$1 extTa out 'Of the nation's purse by 
way of subsidy to the producers? 

I, therefore, submit that the entire 
question requires to be thorougb17 
investigated by the Tariff Commia-
sion, and if necessary, measures re-
quired for controlling the output 
of the sugar industry; this also re-
quires to be loeked into. 

I do not think that after the ill-
dustry has been organised in this 
country for a number of years, it .. 
still in need of se much proteetiaa 
and subsidy. That does not speak weD 
of the emciency of the industry It-
self. Alse, the industry is beiDa 
guaranteed round about 121 perceat 
profits. I am at the opinion that tile 
profits may be required to be lootea 
into and reduced if necess....,.. 

Comin.g to Demand No. 73 at p..-
18 and 1'1 01 the explanatory book-
let. this demand refers to two lIB-
portant institutions under the III1dIf. 
try of lAw nmnely the Inc!Um Law 
InsUtute and the Indian Soclel7 ttl 
Intemational IA... I tbint _ 
amount of RI. 21,000 is bel... ..... 
to the Indian lAw 1natltute. l1li»' I 
DOlnt out that both the Jadlan Law 
Instttute.. well .. tile !Della 
~ at IntemaUoaal Law .. 
"1'7 1UIiIul iutItuIl-. ~ 
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in the nascent stale of our constitu-
tional development. 

8hri TaDpmani (Madurai): The 
Indian Law Institute gets RI. 2 
lakhs, and the Indian Society of In-
ternational Law gets Rs. 25.000. 

8bri Naasblr Bharaeha: I am sorry. 
The Indian Law Institute lets Rs. 2 
lakhs, and the Indian Society 01 In-
ternational law gets Rs. 25,000. I 
submit that in the present state of 
Our constitutional development, these 
two institutions are doing extraordi-
narUy gOOd work, and they requIre 
to be throroughly encouraged. 

I am particularly interested in re-
search in international law. which I 
think this country and this Govern-
ment should encourage. Unfortu-
nately, the Indian Law Institute has 
to depend for its financia! resources 
on Government grants, donations II'om 
public and charitable institutions both 
In India and outside as also from 
subscriptions of members. Treating 
the last item as a POOr source of In-
come, and the second item as a rather 
fluctuating source of income, I am 
of the opinion that the main burden 
of maintaining this Jaw institute as 
well as the Indian Society of Inter-
national Law should fall upon 
Government. 

Very soon; not only India but all 
countries of the world will be faced 
with very new international problems 
which have not been thought of yet, 
and which are coming to the forefront 
as a result of scientific development. 
For example, today, the question 
would be: Do Sputniks violate the 
air space of any country? This is a 
question which nobody has Bnlwered. 
and everybody has quietly shirked It. 
'!'bea, for example, the question may 
be put: how far territorial IOvereipty 
extencla into space. Nobody baa 
thoucht of it, CGaaiderable reIUI'dl 
.. required in this d1n!etIon. '!'ben. 
there is the question 'Who OWIII 
..-:e" 'I'beee are all prob ...... whlcb 
nqulre re.udl, thinldq ud ...... 
lopmeDt, _d india .. ODe ~ neb 
eouatrial, wtaIcb .. bIteneted iD It. 

I, therefore, think that theM two 
institutions and the lDdiaa Society of 
lnteJ:'naLional Law require to bti 
encouraged. I do not know whether 
an assurance will be forthcoming 
from the Government and from the 
Law Minister that if there is any 
deficit in the budgeta of tbae two 
institutes. Government will make ,ood 
that deficit. I am 01 the opinion that 
this type of luarantee should be ,iven 
to these two institutions. 

Cominl ~o Demand No. 85 at pages 
22 and 23 af the explanatory booklet, 
undl'r the Ministry of Steel, Mines 
and Fuel, I would say that thi, refers 
to the question of coal transport by 
sea. Just a little while ago, we had 
some questions here re1atina to 
transport of coal. It may be that 
Government are obliged to transport 
coal by sea in order to keep the 
factories going by supplying their 
bare minimum requirements of eoal, 
since Our railway communieatlons 
have developed certain bottle-neckll, 
they are resortin, to transport by .ea. 
But I ask this HOUle whether the 
lime has not come to recon,ider that 
position. The price of coal is about 
Rs. 45 per ton. and we are payinl .. 
subsidy of RB. 20 per ton, with tM 
result that .. the diatance extend., 
coal becomes more and more costly, 
and by the time it reaches Bombs), 
it becomea Vf'ry eoatly. Now, can we 
alford to pay a subeidy of RI. JO per 
ton for transportin, coal by IIJII? Or, 
are there any other metboda which 
can be utilised? 

For example, one of the ncoauneD-
dationl wbich one bon. Member madft 
durin, the Qestion Hour w. tlaat .. 
might perbap., by-.,... t.beIe bottle-
necks by traDIportina eoal by tnu!k. 
Penonal17. I thbllc that the milbt 
make th .. price a "ttle more co.tl,. 
[ am not prepued to ... ofIband. 
but I am 01. the .... tbat a ...... 
COIDIDita.. g required to be appotnted 
to enmJne tIIia qu.tion. 

lu tile ezplaaator)" booklet, we .... 
told dtat a ... ~ ulttale .. ., "1' be 
.... uIr4cI to 00ftI' the If........ of 
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nearly 2 million tons of coal. I am 
not lure whether that is the maximum 
ftlure: in that case, still greater sub-
aidie. Would be required. How far 
this nation will keep on giving sub-
aidies in this direction requires to be 
carefully thought out. I tnink it is 
no use talking of Our economics of 
production of roal when nearly 40 to 
45 per cent. of the cost of production 
is consumed by additional subsidy on 
account of transport by sea. I ~ub­

mit that a special committee should be 
IIppJintcd to examine this question. 

Finally, 1 come to Demand No. 132, 
also under the Ministry of Steel, 
Mines and Fuel, at pages 28 and 29 
of the explanatory booklet. We are 
told that 1\ supplementary grant of 
Rs. 4~ crores is required for purchase 
of tht~ shares of Oil India Limited, in 
order to increase the Government's 
equiy shore from 33-1/3 per cent to 
60 per rent. I welcome this expendi-
ture Or rather this investment in the 
equities Of this comp1ny. But I have 
not belm able to understand what is 
meant by saying that the share of 
the Government of India is increased 
from 33-1/3 per cent to 50 per cent. 
Then, who owns the controlling 
Interest? It cannot be that both sides 
have exactly 50 per cent. 'Do I take 
it that after paying Rs. 46 crores 
additionally, we are still retainin, a 
sort of minority interest? Or, are we 
havin, the controlJin, interest? I 
very much welcome this move and I 
think the han. Minister in charle of 
this department requires to be con-
,ratulated on aequirin, these abares. 
But the crucial point is whether we 
have crossed the line 10 that we can 
acquire the controllilll interest. in 
that company? Otherwise, increas-
inC the Government.. abare from 
33-1/3 per cent to 416 per cent 01' 
tIt per cent or 110 per cent bu no 
meuinJ. 1 would, therefore, like 
that the hon. Minister wfn live ua an 
explanaUon on thill matter. U we do 
not have the ccmtrollinl interest JlOW, 
can we pt that b7 Jl.,otlat1on? 'l'biI 
Ume. we are pu.rebuInc the ...... at 
par; maybe, wen if lCIIDe acIdJU..t 

premium is required to be p3id. I am 
In favour of paying that premium, m 
order to acquire controlling interes& 
in that company. 

Finally, I would enquire of the hor ... 
Minister what change will result 
(rom the present increase in our 
equity holding, whether the present 
cnmp0'3it.ion of the directorate will be 
the same or any change is being made. 
All that I can say is that the House 
would willingly give an additional 
grant if it becomes necessary for 
acquiring a controlling interest in 
.hat company, if it has not beeu 
alrl'udy acquired. 

"'(!,lure to control COst Of production 
of sugar 

8h1'1 Tanramanl: I beg to move: 

"Thn the demand for a supple-
mentarv grant of a sum not. 
cxcl'cding Rs. 5,50,00,000 in 
re.;;pcct of Miscellaneous Depart-
ments and other Expenditure 
under the Ministry of Food and 
Agriculture be reduced by 
Rs. 100." (9). 

Grant of awards to films 

Shri Tanramanl: I beg to move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 75,000 in respect of 
Min i'.i . ry of Informa tion and 
Br;):tdcasting be reduced by 
Rs. 100." (13). 

Del411 1ft IUtmiffing Report of HiftcttI 
. ReligioUS EndouJtMnt Comtniuioa 

Sbri T&DpIIIaIII: I be, to move: 

"That the demand for a supple-
mentary Fant of a sum no& 
exceedi"" Ra. 3.01.000 ira reaped 
o! KilceUaneous ~itUN 
UDder the llintata, of Law be 
reduced by Ra. 100. (11) • 
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Failure to open Coal Dumps in the 
South 

Shrl Tanpmanl: I beg to move: 

"That the demand for a supple-
mentary grant of a sum not 
exceeding Rs. 2,75,00,000 in respect 
of Miscellaneous Departments 
and other Expenditure under the 
Ministry of Steel, Mines and Fuel 
be reduced by Rs. 100." 

.Appaintme,,: of ofJicers in Oil Ind&a 
Ltd. 

Shri Tanramanl: I beg to move: 

"That the demand {or a supple-
m,mtary grant of a sum nol 
cxcl'eding Rs. 4,58.00.000 in respect 
of Capital Outlay of the Ministry 
of Stet-I, Mines and Fuel be re-
rJl1c~'d by Rs. ]00." 

As regards Demand No. 42, already 
many Members have addrcss('d them-
selves to the questIon flf subsidy to 
"uear and also control of the cost of 
production. More particularly, my 
hon. friend. Shri Chintamoni Pani-
grahi, has dealt in great detail with 
the method of controlling the cost 01 
production and whether it was worth-
while to live so much subsidy. So I 
shall not develop that point ary 
further. 

Regarding Demand No. 61, this 
deals with awards to films which are 
more in the nature of annual func-
tion. Generally, these awards are 
eiven durinl the month of AprIl 
or May. This year. these were given 
on the 31st March at a function wbich 
wa-J presided over by our Vlre-
President. 1 flnd that all-India 
awards are liven to feature ftlma. 
documentary films and also cbildren's 
dlms. The first two prizes carry with 
them some cash beneftts also. The 
third prize. which is the certifk:at. of 
merit, does not carry with it the cash 
beneftt. I would Jike to know bow 
this money Is dhrtributed. I And that 
in 'he lint prize. it ia Ra. ••• for 
1.be producers and Ra. 5,000 lor the 
direetOn. Tb.Ia varia froID '-tuft 
A1Du to cIOCumenWy Ibns UId fnna 

documentary fllms to children'. fUms. 
So 1 want to know the basi. on wbich 
these cash benefits are distributpd to 
the various artistes. 

My submission in this connt"ctiun 
will be that whenever a feature fi!m 
or a documentary or a children's film 
is given either the lold medal or the 
silver medal or a certificate of merit, 
it must also carry with it some cash 
benefit, not less than RI. 1,000. I finel 
that for ]960 the film which lecurf'J 
this merit was a film called Baha 
Pirivinai. This year the film called 
Daiva Piravi secured the third plac~ 
for all-India award. In respect oC 
both, I find they were not given tt,lll 
cash benefit. I daresay triat for the 
neXL year, a very popular film in the 
south, Pava Mannippu will prohRbly 
secure not only an award but some 
cash beneflt also. So I "rle again 
that whenever awards arc liven on 
the l'cgional ba·.~is or on the all-India 
b:i~is, there should be ;some cllsh 
beneftts also attached w it. 

The second point is that when In ... 
films get recognition. certain art!st.. ... 
an' invited. Immediately controven7 
ari;;es in the local papers "':I to w~y 
a particular artiste was not invited. 1 
distinctly remember that in 1960 when 
the film Baha Pirivinai II.cured the 
third. place, ~ of the important 
actor. who was ,reately responsible 
for its success, Shri M. R. Radha, w .. 
not invited. I do not know whether 
the Ministry direcUy extend. invita-
tions to the artistes and the dirl'Ctctra 
and others or whether the producetl 
are invii.ed BDd they brinl thele arti-
st-. 'Ibis may be ofIIela1l7 clarUled. 
Then cintroverl)' will not arile. Oth.,.. 
wise. whenever arti.ta .... invited 
to Delhi. controversy ariMI at the 
oiber end .. to wb7 a pertk.ular 
arUs.e w .. not present. 

'lbe third point .. that wIIeIlfonr u... u1IIt8 ant _t...... we 
should kDow tile .... OIl w1a!ell itt.,. 
are I8IIt. Recen~ ..... arU8W .... 
IeDt to ~ aa4 we ..... two 
YM:7 .. inn, a..u.t. .,.. NOt ,.,. 
1M aoutb. But ........ _ tbe ..... 
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tion arose as to why both the hus-
b3nd and wife were sent. 

8brlmatl Ita Palcboudhari: (Naba-
dwip): Both may be artistes. 

Sbrl Tan,amaDi: Both are first-
class artistes. But the husband may 
have been sent for the next trip .• nd 
the wife could have been sent this 
timc-becau~e both would probably 
get the opportunity. 

Shrimatl lIa Palchoudhurl: They 
could probably dance better toge,her. 

Shrl Tangamanl: It was not a ques-
tion of dance. They were film .. etors 
and they were of the top class also. 

We must know the basis on which 
this is done, so that in future this may 
nOI happen. They have mentioned the 
namml of M. G. Ramachandran, S. S. 
Rajcndran and others. They say these 
pcopll' have not been selected because 
of (·(·rl.ain political or olher considera-
tion. Therefore, I would like to have a 
clarification from the 'ton. Minister. 

1 am not grudging the Rs. 75,000 
which we are giving. It may even be 
increased. 1 will really plead for 
increasing it next year, that is, 1962. 

The next Demand is No. 73. This 
is probably the fifth occasion when I 
speak about the Hindu Religious 
Endowment!! Commission. 1 would 
like to explain my position. When the 
Commission was set up as early as 1st 
April, 1960, It wsa aareed that it would 
be in a position to submit its report 
before September of that year. But 
when we read the terms of referenct!, 
it is humanly impOIIible for them to 
submit their report within that time. 
The .... of reference raDIe from 
the examination Of the institutions of 
Hindu reli,ious endowment., inquiry 
into the manacement of Hindu 
reliJioua eclcJwmeftta, to IDqulry Into 
the manner ill which holden or o8Ice 
in rel.tion to Hindu Public Re1ialuua 
Endowmenb .... dla.en etc. Tbis iI 
• wlde-raqIq inquiI'J .nd th .... are 
sa man~ sa 10;000 temples. '.nUs 11 

Grants (Genermt) 
probably the third supplementary 
demand which is coming up before 
the House. & recently on the 22nci 
of this month, I had tabled a Starred 
Question No. BOO, in reply to whieh 
thE: hon. Minister said that it was 
very difficult for them to submit their 
report in a short time. I do agree 
that it is very difficult for them to do 
so. Today we have had to adopt a 
motion to the effect that the time 
appointed for the presentation of the 
Reporl of the Joint Committee on the 
Bill to provide for the better sU1'",r-
vision and administration of certain 
religious trusts be further :!xtended 
upto the last day of the next s.<'~;SiOll. 

My submissiOn will be that this 
Commission should be more in the 
nature of a permanent Commission. 
They will have control ovr.r the 
working of these institutions and they 
will be in a position to guide Parlia-
ment. I would have suggested a 
slm:iar provision for the Walds also. 
In that way. we will be in a better 
position to appreciate how the 
administration is functioning in the 
various States so far as these Rre con-
cerned. Although, strictly speaking. 
It is a State subject, the information 
will be received by this House and to 
that extent it will be useful to us. 

J havl~ absolutely no grievance 
against those who constitute this 
Commi~5ion. My suggestion is tbat 
this should be more in the natur~ of' 
a permanent Commission. I believe 
at first Rs. 60.000 were allotted. Then 
We voted some Rs. 75,000. Now it is 
another Rs. 73,000 or so. So we can 
have a permanent Commission which 
will be submitting yearly reporu. 
O.herwise, naturally, a Bill Uke the 
one which baa been referred'to the 
.Jtlint Committee, cannot be fully ,one 
into. Unless we have th~ repoJ1. oC 
such a Commission, we cannot do it. 
Tbia 18 • Ccwnml-kID which bas to 
submit its report within a particular 
period. It bas not submitted aD7 
interim report. Toda7, after haviDa 
ennaldered whether neb • CGmm1l-
alOn wiD be in a poelUoD to IUIImit 
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a final report, my submission is !.hat 
it can become a permanent commis-
sion, and each year we can also pro-
vide for it. 

Demand No. 85 of the Ministry of 
Steel, Mines and Fuel is one .in "'hicb 
mostly persons from the South are 
very much interested. On several 
occasions, many Members have raised 
the question of the scarcity of coal 
in different parts of the cJuntry. It 
is much mOre so in the South. Only 
the other day, the han. Minister 
of Railways informed us that normally 
the stock of coal in each important 
railwuy station or junction should be 
a month's stock, but in June-July we 
did not have cven ten day's stock. 
I have got a lot of material here to 
show that there is insufficient l'upply 
of coal and that the quality of coal 
supplied is also bad. For instance, on 
11th August, 1961. No. 232 Passenger 
Down, worked by Shri S. V. Rao. 
after running few miles from 
Kombal was brought back to Gadag 
because there was bad and :nsudlclent 
supply of coal. Even goods trains 
are stopped. This causes a lot of 
inconvenience to the passe'l,,"ra. 

A suggestion was made th&t we 
should have coal dumps in major 
centres, and I believe if four dumps 
are created in places like Coimbatore, 
Madura, Trichy and Madras by a fun-
through, both for the use of the rail-
ways and commercial and industrial 
use. to a large extent the problem of 
coal shorta,e can be solved. I am 
,lad that at least from the 1st c.f May 
,reater encouragement Is bcl"g liven 
for the transport of coal to 'he South. 
That will allo help in thP dt'veJop-
ment Of a barbour like Cuddalore. 

Tbe bon. Minilter stated that thb 
year they were propollin,;.o IIlOft 
.bout I: 7 mllUOD tons. tile tarpt 
bema 2 million tona eM:h year. I 
would Uke to know how mudl !au 
been traDSported since IIa,y Jut by 
IeL 

Grcmta (Gfteftal) 
that they m.y have one month's ItocIr, 
and that coal dumps should be created 
to cover particul.r areas for industrial 
requirements. He has also pointed out 
'low several cancellations of goodl 
trains had taken place in many divi-
sions in the Sou:hern Railway. 

Because the Ministry of Steel, Min. 
and Fuel is involved in this, I would 
venture to sUigest tha~ it is very ne-
:('ssary to develop the coal fields ja 
Andhra Pradesh. The rate at which 
we are developing them is probably 
not sufficient, We were told on ., 
previous occasion-and I hope to aet 
confirmation also-that more coal froID· 
Andhra Pradesh was being shifted 10 
the South. I hope that process wUl 
continue, as it will help the South to 
get enou,h coal. 

Many complaiOots have been received 
about the price of coal. Let the Min-
istry see to it that at the railheads the 
price of coal is uniform. I have ,ot 
many compl.aints with me, but I do 
not want to tire the House by reacH", 
th('m out. 

On Demand No. 132, the direct .. pact 
has been dealt with by Shri Naushir 
Bharucha. but I want to brin, to the 
notice of the Minister certain com-
plaints rece.ived by us. In many 
branches of Oil India Limited, which 
is run by this Miniltry tor the di.trl-
bution of oil, certain covenan.ted joa. 
are ,ranted to ex-anny officer. or cer-
tain person. who are not qu.Ufted. I 
would not ment.ion the ftADlM. but the 
Branch Mana,er in Madras, the Sa_ 
Manager in Bombay andleveraJ othen 
are there in the li.t with me. I wu. 
the bon. Min1ater to look.ioto th. 
matter and .. that be doeI not lift 
room tor thb kind of compbltnt In 
this DeW concern that we .... bui1cl-
inc up. W. are bappy th. work .. 
10m, on ~inl to plan. Altho_ 
We would like to hav. persons who 
are ftt &0 run tbe edaUnAltration .".. 
tbouIh they hay. nUI'ed from tWrriee. 
let not the inapnsalon be c.e...a tbat 
penoas without .wtable quaWlcaUa., 
bave bee ~ .. for NUOIII 
.,. IrDOWD &0 u.. ...... _ a1lttaclrloo-
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ties. That is why I have mentioned 
about the appointment c! officers in 
·Oil India Limited in my cut motion. 
I request the hon. Minister to look into 
this matter and see that there is no 
ground fOr complaint so far as the 
,covenanted jobs are concerned. 

Shrl Goray (PooRa); I would like 
to confine my remarks to a few 
Demands, Nos. 12, 42, 72 and 85. 

In. the foot note under Demand No. 
]2, it has been stated that an officer 
of the erstwhile State forces was re-
tired on the ht April, 1950 and grant-
ed a pension, and that, not satisn .. ; 
with the rale of pension granted to 
him, he filed a civil suit f ',r the "n-
hancement of his pension, e'c, I am 
rather disheartened to find that nobo.i.v 
representing the Defence Min'stry is 
present. 

The Deputv MinIster of 
o(8hrl B. R. Bhapt>: The 
Detence Minister was here. 
ju~: gone out. 

Finance 
Deputy 
He has 

The Parliamentary Secretary to 1.be 
MlIllster or InformatloD aDd Broad-
cutin, (Shri A. C. JOIIhI): I am also 
here. 

8hrl GOUY: You r£'present the De-
fence I'd nister also? Very good. 

I wanted h point out that this is 
only one person who seems to have 
taken the courage to go to a court of 
law, but 10 far al my information roes, 
there are hundreds of such ,people who 
feel tha: the pension liven to them 
does not d:> them justice. In this note, 
It has been pointed out that he be-
lonaed to the State forces. It is within 
my knowled.e that many oftlce~ froID 
the State forces, belonlin, to GwaUor 
and other States in Madhya Bbarat, 
were abIorbed after the States were 
l1qlddate4. T'bey stOOd moulder to 
'Moulder with our army, fouaht OD 
the various ftelell like Kashmir. went 
to Hyderabac1in our pollee aetl-. and 
at the end tbe7 found tht',1 ,... not 
lnated _ a put wilb the Indian ~. 
· .... t they had to .... tided with the 

meagre pension given to them. Since 
then they have made var:ous repre-
sentations to the Defence Minis~ry, but 
they have all proved fruitless. 

The irony of the whole thing is that 
these people who were loyal to our 
army, to our country, and shed their 
blood alongside the jawans of our own 
army, were treated as if they were 
inferior to the jawans and officers of 
the army who were abs')rbed after 
Hyderabad was taken over. This is 
something that they feel very much, 
that the people 'who belonged tr, the 
army with which our army had to 
fight were taken over later and treated 
in a better way. in a more liberal 
manner, than those from tht! S~ate 
forces who were absorbed earlie-I', who 
fought along~ide with our jawans and 
offi('ers and were in no way inferior 
to them. It seems that cnly one offi-
cer had the resources or the courage 
to go to a court of law; and it seems 
that now justice has been done to him. 
1 would request the Minister of 
Defence to take note of this fact and 
to st'e to it that justice is done h all 
the others who have not gone to the 
court of law because it has embittered 
these people who were so loyal to \IS, 

IS brs. 

The next point I would like to take 
up is wi~h regard to sugar prices. You 
will have seen that many pe-·ple fP.el 
exercised over it and many hon. Mem-
bers of thiJI House have spoken about 
it. I do not see the way out of this 
tangle. Since 193f, we have liven pt'O-
t('Ction to the sllIar indus~ry and it 
!lee'mI that we have got so Uled to It 
that our aupr industry is not making 
any headway. So far as the interna-
tional market ia coneemed, We .un 
IIDd that we cannot stand competi-
tion. 

A. hu been pointed out in thlI nate. 
the cWrerenee betweeIl the c:ost protee 
of IUPI' bent and the priee that 
obtains In the opeD world lllU'll:et Is or the order or neerl)- ... _ pel' ton. 
It la W!tT dla'!IIIIiC .. _ to lind tIaat It 
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is Q gap which it will be very diftl-
cult to bridge. I do not know what 
plans the Food Ministry has in regard 
to the ~duct,on of the cost price of 
sugar. 

It seems all the ways are closed. 
So far as shifting the industry from 
U.P. to Sou:h India is concerned, it 
is out ot question because hundreds of 
crores of capital have been invested 
and it will not be feasible for us to 
remove that industry to the south. So, 
tha: way is closed. 

So far as reducing the price of cane 
is concerned, the agriculturists would 
not listen to it because political inter-
ests are also involved and nobody will 
have the c:urage to say that the cane 
price should be reduced because the 
agriculturists will be hit. Lt is impos-
sible, I think, to reduce the price CJI 
cane. So far as the wage of the 
labourer is concemed ...• 

Mr. Speaker: Is a single price given 
fOr sugar cane wh£'revl"l' it is grown 
in India? 

The Deputy Minister 01 FOOd aDd 
Apiculture (Shrl A. M. Thomas): The 
minimum price is the same; it is a 
statutory minimum 

Shrl S. M. Banerjee (Kanpur): But 
the prices vary even thoulh the mini-
mum price is statutory. 

8br1 Goray: In my own province, 
y:u will ftnd that the co-operative 
lugar lactorie!! are payinl( a much 
higher price to their OWn members ...• 

111'. Speaker: Is it on account 01 the 
IUCl'O!e coment? 

.Iut o..y: It is 

...... '1'aItIaWd: In the south there 
il a tonnuIL 

111'. • ..... : DoeI it depend upan 
the IUCI'OIIP coa!enU (l~.) 

..... ~: 80 tar .. tile questloa 
01 .... is -Did. ..... » DO ~ ... 

GnIfttI (Gefteml) 
Then, so far as the labourers Or the 

workers are concerned, there also we 
cannot think ot reducing their wages. 
So, the only way lett open seems to be· 
either 10 increase the yield Der acre 
of sugarcane or to increase the IUlar 
content of the cane, I would like to 
know from the FOOd Ministry what 
steps they have taken to see that the 
y~e1d per acre in U.P. and Bihar is in-
creased by at least 211 to 110 per cent., 
which I was told was quite poslible. 
The yield per acre there is about 15 
tons while in Maharashtra and the 
southern regions it can ,0 up to lit 
tons, Sixty tons may be an exceptiOD 
but 35 to 40 t-::ns is not an exception. 
I feel that if proper steps are taken 
tht> land~ in U.P. also can give an 
y' eld of nearly 20 or 25 tons per acre. 
I do not think that the ce3S that ~ 
being collected on the plea that it will 
be utilist"d for increasing the yield per 
acre and for other agricultural re-
searches is beinl( used for those pur-
poses, I think it is be'nl( used for 
somethinlt else. 

Therefore, I would urle UP' n the 
Food Ministry to see to it that the 
sugar content of the cane 1. increaucl 
and also th£' yield per acre is increaled. 
If that is done there would be a possi-
bility of reduc:n, the cost price ot 
sUiar. I dO.not think that we can ~e­
duce It to til. rat. that II rullnK In the 
world market; bIlL it you can reduce 
thill gap by at leut RII. JOO or RI. 75 
that would 10 a lone way to meet the 
deftclt. 

Another poin! I would like to uri. 
while deeJin, with .u,ar i. that the 
by-products are nnt be'n« utiu.ed 
fuJly. It II /JIll,. now that we ve 
thlnldn, of manufacturin, palN!r out 
ot bapae. But I think bapue an 
over the eountry II not belnI UNcI st 
all. It is now a-lq u.ted u fuel. It 
it is UIed lor manufacturin, paper the 
Inc -me from that will lit- much morw 
than .... t It Would be if it II UIIId • 
fuel. 

I heve allo 1nd."eII onee ..,... 
.... t DlO~ are not beJnI ........ 
perl,.. 110 ...... can .. ated for 1UIIa-
~ power.... I WleYe all' 
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the molaS1e8 that is available today 11 
DOt beinl used for the production of 
power alc~hol. This way also We can 
make it possible to reduce the cost of 
Mlgar. 

1 do not know whether it is a fact, 
··but one of the people working in a 
Bugar factory told me that if they cU"e 
allowed to use bagasse for the manu-
facture of paper and if they are allow-
ed to make the maximum use of 
molasses for the manufacture of power 
alcohol, then, the price of sugar wiD 
come down almost to zero. I do not 
know whether he was talking in a 
realistic manner or whether he was 
exaggerating. But I think there is a 
lot of truth in saying that if you use 
the bagasse and the molasses also the 
cost of sugar will not be what it is 
today-the almost prohibitive cost that 
we hav!.' today in India. I want the 
Food Ministry to take note of this fact. 

About the Ministry of Information 
and Broadcasting, as my hon. friend, 
Shri Tagamani said, I am not grudging 
·them these Rs. 75,000. They are en-
c' uraging the film industry; but I 
think the films that are coming out o.l'~ 
not very good. I am not talking from 
the moral point of view. Their 
.tandard is· ·not very good, though it 
may be oottE'r than the films in Pakis-
tan and other South East Asian coun-
tries. 'l'tll..y stand no comparison with 
thf' films that are produced in other 
countries. I have seen many films 
from foreign countries and I find thRt 
so far as technique, presentation and 
finish are concerned our films la, 
mill'S behind the foreign fUms. There 
Is lot ot room for improvement even 
In the fllms that are getting awards. 
Our first-rate films are considered as 
third-rate in other countries. 

1 wanted to refer to another qUell-
tion and &bat is about the junior 
utilta. A committee wal appointed a 
lonl time baek presided over by Shri 
PatH and thC7 have lubmitted a re-
port. I\ 11 common knowledte that 
the junior U'tlata are tnated in a YC7 
humiliaUq manner. On pitpel' the7 

may be getting Rs. 100 or Rs. 200 but 
actually they get only Rs. 50 or RI. 75 
and the middleman takes away the 
lion's share of their salaries. I have 
been asking the Ministry to investi-
gate into the matter and to protect 
the junior artists from this kind of 
exploitation. Our fUm industry is one 
of the biggest industries in the coun-
try; and the profits are also very largE". 
I do not want the film industry to 
become an industry where there il 
some sort of slave labour going on, 
where men and women are treated in 
a very humiliating manner, where 
they are cheated by the middlemen 
and hardly get any justice. There is 
no protection to them; and they can-
not form trade unions because they 
are scattered an over the country. 
Therefore, this Government which has 
passed legislation for the protect!on of 
the people who are worldng in the 
mater vehicles industry should also 
pass legislation for those who are 
working in the cinema or film industry 
and sec to it that they get their fair 
share. 

About the Min:stry of Information 
and Broadcasting, I want to say one 
thing. Somehow, I ftnd that they are 
not up-ta-date with the news perhaps 
because other Ministr;es are not co-
operating with them. When the Assam 
disturbanc!.'s took place, we were told 
that the 1. " B. Ministry had hardly 
any knowledge. Nothing came on t:le 
A.I.R. Yesterday, I pointed out that 
when the ftood disaster took place in 
Poona. the A.I.R. had no knowledge of 
it and people were Mt told. The A.I.R. 
which is a very potent means of diR-
seminatin, ne-ws should be used for 
the proper Purpo!Ie and people should 
be told the new!! that is worth lister>-
in.. I am not finding fault but I am 
giving Sugetrti0l11 that they should be 
wide awake and lee to it that new8 
which they have to carry to the people 
is not ne«1eeted or overlooked. 

Lastly, I would refer to D.mand No. 
112. 1 am VW7 baPPJ' tIuIl we have 
been able to came to an .,._t 
w:th the Burma Oil CampulJ'. I am 
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now satis1led that so far as the Assam 
Oil Fields are concerned. the speed of 
exploration, digging wells and bring-
jnlt up oil will be very much more 
than what it was befOre. I do not 
kn:..w what is the estimate of the a ... v-
ernment as regards our oil consump-
tion in the next five or ten years. I 
have a paper here, read by Mr. Maitre 
when he addressed the 48th Indian 
Science Congress at Roorkee in 1961. 
According to the flitures given by him, 
we find that while in 1948 our COIl-
sumption of oil stood at 2. 1 milliol) 
metric tonnes, in 1960 it was 7' 6 mil-
I.on t.nnes--a three-fold increase. If 
that Is the indication 'Of the consump· 
tion rate, during thl' next five or ~en 
years, the rate of consumption will be 
growing not at the rate at which it 
grew during the last twelve years but 
perhaps at a faster rate. It mav be a 
steeper rise and if that is so, I do not 
know what provis:ons we are makinl{ 
to meet thp situation. I suppose (nt· 
of the ways of meeting it is to step up 
production in thr. A.~sam oil fie:d3. 
Since the hon. Minister is fortunately 
present. I would like to say that in \ne 
Cambay oil fields I do not thnk they 
are going as f·ast as we should. Day 
before yesterday, I had put this ques-
tIon to the Parliamentary Secret!lry 
and J had trit'd to pomt out that our 
speed of drilling wells in Cambay arce 
seems to be very tardy. I suppose In 
the Assam area they are digging ill 
trix or eight hours, at the rate of 10,000 
fee:; they go to that depth. For the 
same depth, it seems that in Cambay 
we are taking about a month. 11m 
making an allowance tor the inexpe-
rience and all that. I think that speed 
ought to be fas~er because that il lhe 
ooly way In which we can make up 
for what we Jack. I would like to 
know about thia if the bon. Minister 
.. ~ to reply. Is it lack 01 expe-
r'ence Quat .. the reuon? Or ia it flue 
10 the inferior JMeblner)r that we 
have? Or, is it beeause that tIuuo II 
DOt enouch co-onlination? What u it 
that make8 for the .1"" ..,.eel at "Nhic:h 
we are dIaiq well., Is it the cIUIer-
eat ~ of the aom Maybe tIM 
.arueture ia 10 dUrenDt tUt tile ..... 
.. Deeelluiiy to ........ I" aft 

know. Bllt apparently it seems that 
the speed in Aaaam. bears no c:ampar1-
son to the speed in Cambay. So, what 
we lack in resources can be made UP 
by moving a little faster and bril\lin, 
up oil sooner than we had planned. 
That is all that I have to say. 

Sbri A. C. Ou.ha (Barasat): Mr. 
Speaker, Sir, I will confine my re-
marks to Demand No. 86. 

Mr. Speaker: Hon. Members will 
have ten minutes each. 

Sbrl A. C. 0 ..... : Only a few months 
back the cess on coal hal been rlWecl 
from Re. 1 to Rs. 4. A few years alO 
the cess was only six annal per tcJn: 
it was then raised to one rupee and 
now it is Rs. 4 per ton. The realon 
given for this increase is thus. Some 
con I is to be transported to the South 
and the West India by sea and the 
freight charge by ship would be very 
much higher. This has been calc:ulated 
at R!'I. 20 per ton bieher by rail and 
the subsidy required would thus be 
R!I. 20 per ton. U two million ton. 
are to bE' carried by ship to thne 
('oastal areas, all the industriel Ulin, 
coal will have to pay thiB extra cess 
up to Rs. 4. Any increase in the cost 
or coal mean I increase in the coat of 
production of our industrial ,oods. 
That will directly lead to higher co.ts 
and the cost of Uvln, would also 10 
up accordingly. As far .. I recollect, 
even berorc this new arrang~nt h .. 
been made, about a mUlion tona of 
c:oaJ wal being carried every year b)' 
shlp from Calcutta to the other coat-
at areal in the West or In the South. 
So, the real inc:reue would be in rn-
peet of one mUUon toni more to be 
carried by ship and lor thu the extra 
cess hu been railed. 

I do not know bow they have eal-
cuatted thil sublld,y 01 Ra. 2D per toIL. 
Ship8 carrylrl, c:oeJ will ,0 from Cal-
c:utta to the weJterD portJ. Surat aide 
or Gujarat lide. Wbea au,- eome becIr, 
do the Gonmment think that u.., 
wilt come eIDPb'? It that .. _, natal'-
a1l)' the eaJt would be..,. at_ 
biIIIaIr. Can DOt the Ocw_t .,.... 
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~e In auch a way that the ships 
carrying coal willaIso carrYon their 
return journey other goods from the 
Welt India or the South kI this side 
in the eastern coast of .ndia? I think 
that point should be examined so that 
some part of the subsidy on the coal 
may be ,reduced. Only today a ques-
tion was put and it was said that six 
million tons of coal would be carried 
by trucks and the freight ch:arge 
there also would be considerably 
higher th8C1 the freight charge to be 
paid on rail. The industries in Ben-
gal, Bihar, Orissa and some parts of 
U. P. will have to pay this extra 
charge on freight for coal to be carried 
by trucks. I do not know whether the 
Government would also consider the 
qu~tion of subsidising coal that 
should be carri£'d by trucks to these 
areas. Otherwise, the industries in 
these areas will be discriminated 
against and they will have to work 
under certain hardships. 

They haVe calculated that thE' an-
nual revenue from this cess at the en-
hanced rate of Re. 1 On average per 
ton would be about Rs. 4 crores per 
annum. I do n'lt know how they 
have calculated this sum of Rs, 4 
crorell. Thc raising of coal is now 
about 60 million tons and every year 
It will 10 up and the cess is to be paJd 
on almost the entire stock of coal that 
will be raised and removed. Previous-
ly the coal removed by trucks was 
exempt from this ceu. I think that 
that arrangement is no mOl'C; I am 
not sure; I would like to know if that 
arrantcment is still prevailing. Even 
then, I think the total amount of coal 
to be raised and moved in a year or 
two would be near about 70 million 
tons or lOIIlething like that reachln, 
87m. tons in 1988. How they have 
caleulated thls amount of RI. 4 Cl'OfeS 
per annum only as extra I't!'ftnue 
eomlng from the fteW eesa at ~ en-
heeecl rate 1 •• leo a point which 
Ibould be clarifted. 

"ftHt,. will be IiVlnI 
... 4 eroree annuaU,. _ 
couta1.aupplaJ. I do 

coastal shipping has got any surplus. 
capacity to carry this load. The Gov-
ernment should consider that instead 
of giving subsidy to some private com-
pany, they themselves may purchase 
some ships to carry On coastal shipp-
ing activities at least for carrying 
coal. This question should be examin-
ed, so that the money which the tax-
payers will be giving to the Govern-
ment for the benefit of certain areas. 
may nr>t go to some private capitalist, 
or individual, but may be utilised for 
the development of Indian shipping, 
which is going to be more and more 
llationalised. I hOPe this point will 
be examined, namely, instead of 
giving the subsidy to the private com-
panies, the Government may utilise 
this amount and also contribute some 
more money for the purchase of ships 
'10 that the carrying of coal may be 
done g.radually by ships owned by the 
State and not by private companies. 

I may now say a few words about 
Demand No. 61-Information and 
Broadcasting-in respect of films. The 
h<*l. Member who preceded me, Shri 
Goray, mentioned about the quality of 
Indian films. I think the Govemment 
should take some steps to improve not 
only the technical quality but also the 
literary quality of Indian films. : am 
sorry to S!lY that the quality of the 
Hindi films is not what it should have 
been. and it should attract the .erious 
attention of the Government. The 
literary value of these ftlms is almost 
nil. Thease fUms are mostly thrills 
and they only tend to create a sort of 
It''Vity and lack of eerioumesa in the 
minds of the young people whO 
general 10 to these fUms. So, I would 
ask the Government to examine the 
quality 01 the ftlms and the moral and 
lOCial efteet of the .tory porUon 01 
thl" flIma. Film bI a medium of ...... 
educaticn and aIao a force 01 DatiaaaI 
lntecratian. .. ahould be taka 
frcm the above point 01 view to 1m-
JII'OVe at I ... the manl ad 80dIII 
dec-t 01 the story portioD 01 the tIImI. 
tbauIb It ..., be dIIIeult to baproft 
tbe .... nI...J pcrian 01 the lima. I 
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request the Government to 1;)8y atten-
tion to these points. 

Sbrl ADsar HarvaDl (Fatehpur): 
Mr. Speaker, Sir, I shall conflr1e my-
elf only to Demand No. 61, about the 
film industry. I wish I could congra-
lulate the Ministry of Information and 
Broadcasting On its contribution to 
the film industry which, after textiles, 
has come to be one of the biggest in-
dustries ill this country. But unfor-
tunately the Ministry of Information 
and Broadcasting. except instituting a 
few awards annually given to certain 
film artistes, film directors, film writ-
ers, story writers and so on and so 
forth, has not done much about it. In 
recent years, We have noticed that the 
film industry has been passing through 
a very big crisis. U We go to studios 
of Bombay, Calcutta and Madras, we 
will find hundreds of fUm artistes, 
film technicians and film workers out 
of job. We will see that those places 
which were producing scores of films 
have closed down; the studios Bre 
lying idle, and the artistes are without 
job. The film directors are rotting on 
the streets. If we examine the reuon 
for all this unemployment and crisis 
in the film industry, We will find that 
the shortsighted policy of censorship 
by the Ministry of Information and 
Broadcasting has been re!IPOIlslble for 
it. 

I am not one of those who believe 
that there should not be censorship of 
ftlms and ftlme directors should be 
g,iven full freedom to produce what-
ever film they like; I am not one of 
those, who, for a minute, will stand 
for the vulgarity in the film industry. 
J am not one of those who believe that 
films should become a vehicle of taste 
and entertainment only and not for 
education. But we should remember 
that the fUm industry in uu. country 
in the Jut few yean baa 8J'OWD tre-
mendousl)' and it baa contributed its 
own quota to the euJtural deftlop-
ment of our country. And it Ia for the 
lIinistry or JnfannatIon and BroecI-
eut.iq to give IUidDee to the ladue-
tl'7 .. that the indUltrJ' may .-rYe the 
at .... 01 edueatJan, culture and D8tJ0n-
aJ JntepatioD In tbIa C'OUDtI7. 
1041 (A.I.) t.SD-e 

Greaft" (Get&eral) 
What we find is, we have got • film 

censor board. 1 t is c<mstituted of 
some very eminent people. but what 
happens is, these eminent people very 
seldom meet and all the work is left 
to the administrative machinery of the 
fUm eenllOr board. Some of the films 
are censored in a way which hardly 
does credit to the Ministry. Not once 
but a dozen times has the Ministry 
beEn approached by the film indus.., 
tria lists, film artistes and fUm writers 
and by varioUs .sections of this indus-
try to see that the policy of the fUm 
censor board is thoroughly re-examin-
ed. It is high time that the Ministry 
reviaed its policy of cenaorin,. 

I know that there are certain puri-
tans in this country who see vulprlty 
in everything. As I said at the 
begillning, I will be the last perlOll to 
stand for vulgadty, but there should 
be certain standards set up by the 
Ministry and by the fllm cenaor board 
10 that the difftculties that the indus-
try is facing today are removed. I may 
sq"est on my part a pre-c:en ...... ip 
ot !.he stories. What happena is thst 
an enterprilln, producer colleetl 
some money from somewhere and h. 
starts productim. The fUm pee before 
the censor board and for months and 
months it keeps on lyin, In the cup-
board of the ftlm ceIUOJ' board I Pro-
longed correspondence goes on bet-
ween the producers and the fUm cen-
sor board. Alter that, so IIlIhy cuts 
are made, and finaUy the producer is 
absolutely on the IIt.reetI and hla com-
pany ''* into liquidation. It is a very 
aorry state 01 affairs. I hope and 
trust that the Minlatry will appoint • 
panel of certain eminent writen, «*'-
tain emin .. t intellectuals, who eould 
thOl'OUlhly examine the story before 
the film is produeed. Once the ftlm Ia 
produeecL then tbere may .,. no dJfll-
culty lor the p~ ! UIUI'e you 
that tilt. House and the people 01 t.hJ. 
coun&I'y will live lull eo-openUan to 
the IGnUtr7 of IatormatJan ad 
BroedeutJni in ~ tM JUDd-
ant. of indian ftbM. We have ClCIIM 
to bow th8t tile Ibn ......... ... 
ot tile __ JIapart8nt ....... ot pub-
Ue opinion In tIaiI counb7, ..... ...... 
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fore, as the guardian of public opi-
nion, it is for the Parli'8m~t of India 
to IIee that the film industry in India 
develops purely culturally and in a 
decent way. It is fol' the Ministry to 
give guidance to it. 

Before I conclude, I once agam 
appeal to the Ministry that it should 
thoroughly revise its censoring pollcy 
III'ld thoroughly re-constitute the cen-
sor boaI'd. A panel should be consti-
tuted, consisting of really educated 
people who understand the themes 
and languages and the implication of 
thc theml"S in and languages in which 
our fllms are product>d. 

8brlmatl lIa Palcboudburl: Mr. 
Speaker, Si;', it is a great joy that we 
haVe nmv opened a new Commission 
at Dar-ell-Salaam nnd an embassy at 
Dakar. and I wi!lh to congratulate the 
Ministry of External Affairs on this 
IItpp, for which it has come out with 
the demands in the Demands for 
Supplementary Grants in the Ministry 
of Extemal Affairs. It is a very 
happy thing that we haVe more places 
where India will extend her friendly 
relations with other countries. I 
thoroughly support the extra grantll 
for these Missions. 

I wish to bring to your notice one 
more aspect, and that is about thr 
money spoot upon the devt'!opment of 
Bhutan and Sikkim, On roads to 
Sikkim, Rs. 25 lakhs are to be spent. 
But very little can be donI.> with 
Rs. 25 lakhs. Howl'ver, it is a step In 
the rir,N dl' ectlon, and I am very 
happy. But, at the same time. I may 
point out what is written herf.', and It 
runs as follows: 

t ••••• RI. 8 lakhs for alricul-
tural production and the balance 
for the development of cottage 
and other IndU5triH, .. inal hus-
bandry, tourlam, minor Irriptlon. 
houlln" etc." 

When th. lum Is divided into all th_ 
b .... RI. I lakbs will be foUDd to be 
wry Uw.. 

Particularly about touri&m, I should 
say that when we are collaborating 
and developing; and taking pains to 
develop tht'Se two neighbouring coun-
tries, tourism plays a vital part. The 
more the tourists corne and go, the 
greater is the development of tourism, 
and there will be better development 
and better understanding all round. 
So, I trust that more money will be 
spent on this head. In fact, I hope that 
some day the Tourist Development 
Council of India may meet in Sikkim 
or Bhutan, and then there will be a 
great deal of give and take of ideas, 
and the beauty-spots in these 
places can be developed. 

I would like to say something about 
Demand No, 61 relating to the Infor-
mation and Broadcasting Ministry. It 
Is a very good thing that awards have 
been given for various feature f1lms 
and children's films and we are very 
happy about it. Recognition for n 
good film is a very laudable thing, 
but at the same time, I find that very 
often, particularly fOr children's fllm!', 
only a certificate of merit of medal is 
given and no cash prize is given. As 
it is, these children's films are pro-
duced with very little monf'Y. After 
all, the total allocation for children's 
fllms in the budget of the Information 
and Broadcasting Ministry is only 
R~. 10 lakhs. With that, you cannot 
do wonders, but on the whole, I think 
We have donf.' very well. I hOPe there 
will be more stress given to children's 
ftlms. Whenever there is occasion to 
giVe an award, there should be ca!h 
prizes as well. 

Perhaps the quality of our 8lms may 
not be as good u we would want them 
to be, but there a,ain the questlol' of 
money comes in. But teehniqUe and 
literary content do not need money 
and there is the discriminating choicl.> 
of the people who lit and study the 
scripts and stories. '!bat doe. not 
need monl'Y. If that Ia dODe properly. 
we would bave ftlms 01. better quality. 
I also eommend to the Bouae the 
ftlms proclueed in Bentali by Satyajlt 
Ray on the stories vi RabiDdranath 
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Taeore. If anybody haa s~n them, 
he will see the beautiful quality of 
the films. The first one, Postmaster, 
could be termed practically as a chIl-
dren's film. If it is shown as >'I chil-
dren's film, it would find apprpciation 
and also be of educative value. 

Lastly, I would like to bring to the 
notice of the Information and Broad-
casting Minister that even though the 
Pay Commission has eiven a certllin 
increase in the emoluments of the peo-
ple in this industry, all producprs a:ld 
all cinema houses do not want to giVE 
it. As the hon. Minister ill 1warc. 
there was a strike in Calcutta the 
other day over this. I think the re-
commendations of the Pay CommJ~­
sion should be followed in the CO'll' of 
employees also. Thc Ministry should 
see that most of these peopl_they 
work under arc liehts and ul"dt~r 
difficult conditions. and they arE' rcal-
ly skilled workers--iet the increase 
and they do not have to rE'IlIOrt to 
strike, because if production alld 
shooting of films is stopped, we would 
lose 6 great deal. as it is one of the 
chief methods of cntl'rtainment . It is 
also an educative medium. I thmk 
the people who work in the U'!du~t ry 
deserve every considE'ration. t hope 
the Ministry will look into it. 

Coming to Demand No. 73 rE'lalio, 
to the Ministry of Law. I 11m vpry 
happy that there is this Cummls,jon 
to look into the Hindu religioll11 
endowments. They have not yet finish-
ed their work. They have t,.. VISit 
many States and thoDe their work 
will be a ,reat contribution to this 
country. In this connection, I would 
like to point out that apart from reU-
,ious endowments. there are valiOUi 
other trusta. I do not know the intri-
cacies of the law that will have to be 
amended. It il for the Law Mlnastry 
to see whether auc:h lews can be 
amended. 

The whole country baa chan.. in 
camplexion. There is. trust. lor 
eamp1e" made 10lIl bef'll'e in~­
deDce. That trust wanted eer1aIa ........ 
to be doae in c:ertaln ...... and the 

tenants in thOse areas were to be the 
beneficiaries. A creat part of th.~ hal 
gone into Pakistan, and the tenants 
who were to benefit have all lone 
away from there. There is a Jarce 
sum of money lyini with the trwteel. 
They are absolutely powerles.'1 to dis-
burse it in any other way. Be.cau.~e 

the letter of the law has to be follow-
ed, they cannot do it in any other 
way! 1 know of such a trust and this 
is not the only one of such trusts; 
there must be so many such trUltS. 
I hOPe a Commission will be let up 
to look into the trusts that are lyin, 
idle. They are unfruitful and that 
money can be spent, perhaps with a 
slight modificatiOn of the law, pro-
vided the spirit of the person who 
created the trust is maintained. Mu(~h 
work could be done that way. ',arti-
cularly for the development of the 
country, for which we need sO nluch 
money. 

Lastly. I would like to refer to the 
Ministry of Finance-Demand No. 14-
Grants-in-aid to States. I want a 
clarification here. Lar,e amoun,:; of 
money have bE'en disbursed t.o the 
Governments of Gujarat and Punjab 
when the banks ot these StatC;\ hove 
been acquired. I am not an expert 
on Oae subject, but what i. thi:: ad 
hoc assiltance? Why should you ,ive 
ad hoc assistance? If it il compenn-
tion, it is compensation; if It fA "!'IlIiI-
lance, it il 88Iiltance. But It II the 
State Bank which should iive lome 
compensation if it hal acquired 
the banks of these States. Why should 
the Govemment of India _ive 10 
much money? We are not all10 dpar 
on the point al to how much com-
pensat'on has already been ,Ivm by 
the State Bank as compen .. tlon after 
these banks have been aCQuired. I 
hope the Minister wi11 clarify this 
point. 

With these word .. t commend an thl! 
aupplementary demands for If'IDta to 
the Bouae. I oaly ",lib it could ..... 
beea more, ., that "'e eou!" ..". 
done aU the work tbat .e need to do. 
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Sbrl BalraJ Madhok (New Delhi): 
Sir, 1 would draw the attention of the 
House to Demand No. 75 de.aling wit.h 
the Rehabilitation Ministry. We arc 
told that a number of cases which 
were filed by the Ministry have been 
decreed against it and so, it had to 
pay about Rs. 87.000. 

Sbri VaJ .. yee (Balrampur): May 
1 know who is going to reply on be-
halt of the Rehabilitation Minister? 

Sbri B. R. Bha,at: He is coming. 

Shri S. M. Banerjee: Yesterday, the 
hon. Rehabilitation Minister raised a 
point of order while I was speaking. 
He must be here to reply to the points 
raised. 

Mr. Speaker: I would only say that 
any Minister may take notes on benalf 
of another Minister and brief him. If 
it i. a small thini, he can explain 
it himself, if the other Minister does 
not find it convenient to be here Nor-
mally, the Minister with resp~t to 
whose department a statement is madf'. 
must make it convenient to be or,'-
sent. because while replying some 
questions may arise and the other 
Minister who is briefed may not be 
able to reply fully. But if he has 
extraordinary business in the other 
House or elsewhere. then I will allow 
the Finance Minister or any otht'r 
Minister to be briefed and to reply. 
But normally aU those Ministera with 
respect to whose departments there 
Bre supplemeatary demands are ex-
pected to be here. Of course, if they 
cannot be prelt'nt. their Deputies can 
be here. In except:omll cases, they 
may brief other Ministers. If therp. is 
no diftlcutly, the Reh.bilitation Minis-
ter may be sent for. 

Bhrt B. a. ...... t: The Minister of 
Reh.billtat'on .a. here just now. He 
said he would be comin. 'n a =,.\\ 
minutes. My eollealUeli in the Kin-
iltry of Food and a. the llinially 
Oil Steel, Minn aDd Fuel will aU be 
bere in • rf!W minutes. 

Mr. Speaker: That is all right. It 
is not necessary that every minutl! 
they should be here. If notes are 
taken by others and shown to them. 
that is sufficient. Shr; Madhok may 
proceed. 

Shrl Dalraj Madbok: Sir, in all 
these cases which haVe been mention-
ed here the courts decreed gainst th~ 
Government. That means, the deal-
ings against which the private partie.; 
applied to the court were such in 
which the Government was on the 
wrong. Such cases are also not few. 
In so many other cases also the com-
mon man is not being given a fair deal 
by this Ministry. All people cannot 
be expected. nor can they afford to 
go to a courts of law. Therefore, this 
i8 a big reflection on this Ministry. 
Only those people who have got some 
pull Or some other influence get a fair 
deal fr.nt this Ministry, but normally 
there are thousands of cases where 
people even though they have made 
full payment for the houses aUotted 
to them have not been given the sale 
deeds, cases where the money is lying 
with the Ministry and the. parties con-
cerned are not being given any inter-
est, cases where the claims of partie~ 
are not being paid. Therefore. this i~ 
very important and it should be look-
ed into so that such kind of litigation 
is avoided in future. 

Furthermore, on the one side, for 
these petty things litigation is carried 
on and, on the other side. big scandal~ 
are crelted. One of the biggest scan-
dals is with regard to No.7. Jantar 
Mantar Road. the present Cf!ntral 
offtce of thf! All India Con,ress Com-
mittee. 

TIle Depaty Mhdster ., ...... W-
tatloa cSbrt P. S. M ..... ): Sir, I 
rise to a point of order. The hon. 
Member has referred to No. 7 Jantar 
Mantar Road eY.CUft property. But 
thf! present Supplementary Demand il 
lor quite • dHrerent subject from 
what the bon. lIember W referrlnc to. 

.................. : Sir, I wiD 
atate the position. 
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Shri Ram KrlsbaD Gupta (Mahen-
dralarh) : That is hiehly objection-
able. 

The Parliamentary Secretary to tile 
Minister of Steel, Mines and Fuel 
(Sbri Gajendra Prasad Sinha): The 
han. Member has used the word 
"scandals". He should not have men-
tioned it. It is hiihly objectionable. 

Mr. Speaker: Order, order. There 
are two points. The first one is whe-
ther it is relevant, and the second one 
IS whether the word "scandals" is 
pariiamentary. What about the rele-
vancy? 

Shrl Balraj Madhok: Sir, I shall 
explain. Sir, here 8 new Demand is 
being made. There is the case of 
Jantar Mantar where in fact the pub-
lic exchequer has been defruuded. A 
lot of money which could have gone 
to the evaCUee property pool or to the 
public funds has not gone there be-
cause a property worth Rs. 20 lakhs 
has been given away to the All India 
Congress Committee for Rs. 6 lakhs 
Or so without callini any bids. It is 
a very serious matter. 

Mr. Speaker: Order order. He 
is not answernig my question. Is 
Jantar Man tar Road No. 7 ant' of the 
items here? 

Shrl S. M. Banerjee: May I sub-
mit, Sir, that this Demand concerns 
the Rehabilitation Ministry. 

Mr. Speaker: Order, order. 
Sbrl Ram Krisban Gupta: Sir, it 

is not relevant. 

Mr. Speaker: Order, order. Why 
should he go on interruptin, like 
tbiI? H I do not let suftlcient litht 
from Shri Madhok I will ask Shri 
Ram Krishan Gupta. Now I am ull-
inl Shri liI.clhok. 

8brI S. M. a-erjee: I raised this 
point wben I spoke yesterday. 

Mr. 8,.u.: He miCht have raJa-
ed it, but it is new to me. Who w .. 
in the Chair "beD this point .... 
raiM!d yeaterdaT' 

All ..... a...jee: Sbri Reda 
was in the Chair. 

SAri P. S. Naskar: The han. Mem-
ber referred to 7, Jantar Mantar Road 
yesterday. The han. Minister Shri 
Mehr Chand Khanna raised the 
point of order a minute after the point 
was referred to. The Chairman at that 
time ruled that as the point at order 
was raised late atter one or two 
minutes, the only course leU was to 
give a reply at the end. 

Shr! T ..... amanl: Shri Banerjee had 
made thf' point. The Minister was not 
here at thdt time. The Minister arriv-
ed after Shri Banerjee had finished his 
point, and then raised the point ot 
order. The Chairman then ruled that 
if the Minister had rtlised the point 
of order when the han. Member re-
ferred to it he would have iiven a 
ruling, but now that the han. Member 
had completed his point the only 
course left was to live a reply . 

Shrl P. S. Nukar: Today I have 
raised the point at order when the 
subject was referred to. 

Shri 8. M. Banerjee: I may point 
out, Sir ... 

Mr. Speaker: Order, order. I am 
not going to allow him. I. he the 
Public Prosecutor in this HOUR? I do 
nat understand He iI not the panon 
who has reterrt'd to 7, Jantar MantaI' 
Road. 

Shrl S. M. Banerjee: I spoke on It 
yesterday. I want to teU you, Sir, 
that this comea within Demand No.7'. 
May I invite your kind attention to 
Demand No. 711 on peaes 19 and 201 
There it is ltated: "A composite eva-
cuee property". Now, the enUre thine 
wu aucUoned and the whole dispute 
arose after . . . 

Mr. 8,.11.: It is said here: "A 
compo.Ue evacuee property wu put 
to auction". What ia thJI DeIIIaad 
about? It is about expeadUure on 
displaced penon, and minorlU ... Here 
it SQs: 

"A eomposite evacuee P'OPVty 
w .. put to auction. The IUtbat 
bid of HI.. u.ooo ... accep&ed 
and the purcbuer • ., depoItW 
a aulD of a. ...... ...".. 
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money. As the auction price was 
below the reserve price of the 
property, the bid was not confirm-
ed. The purchaser filed a suit for 
the recovery of Rs. 3,200 deposit-
ed by him and interest thereon. 
Before action for the defence of 
the sUit could be completed, the 
court decreed the suit against the 
Government for Rs. 3,664 and 
Rs. 517.50 nP. as costs of the suit 
plus Rs. 8 as interest. OUt of 
Rs. 4.189.50 nP. an amount of 
Rs. 3,200 being the earnest money 
originally deposited has already 
been refunded and the balanee of 
Rs. 989.50 nP. is payable." 

How does it refer to 7, Jantul' Mantar 
Road? 

Shrl S. M. Banerjee: 7. Jantar Man-
tar Road. fOl'tunatl'ly or unfortunate-
ly is an evacuee' }:Iroperty. Whether 
it is now occuoil'd by the All India 
Congress Committee 01' not is not my 
con('(,rn. It i~ an eV<leUI'I' propI'rty 

Mr. Speaker: Does it refer to 
Rs. 3,200? Was this pul to auction? 

Shrl S. M. Banerjee: It was auc-
tiont'd-7. Jantar Manlar Road-in 
the month of March. 

Mr. Speaker: It might have bt'cn 
Du('tioned. So far as lht, Suppletnl'n-
tary Demand under item (iii) herl' ill 
concerned, does it 1'('11'1' to No.7. 
Jantar Mantar Road? 

Shrl S. M. Banerjee: It does not 
refer to 7, Jantar Mantar Road, but it 
pertains to evacuee properties. 

Mr. Speaker: It is out of order. 
On Supplementary Demands for 
Grants it is not the ,eneral adminis-
ration that 11 discussed. Of COUl'le, on 
the General Bud,et they can speak 
from China to Peru. they can enter 
into a dlseuBlion abtlut the whole 
Ministry and ar,ue for and apin.t. 
That is the pneral 'full'. But that 
does not apply when we are di8CUSlin1 
the Supplemental')· Demands for 
Granta. Rere we do not throw open 
the entift admlnbtratton tor disc:uI-

sion. The discussiOn here must be 
confined to the particular item for 
which Supplementary Grants are 
asked far. Therefore, any reference 
to 7, Jantar Mantar ROad is out of 
order. 

Shri BalraJ Madhok: Sir, I will 
abide by your ruling, but what I want 
to submit here is that in the matter of 
sale of evacuee properties and othf'r 
things ... 

Mr. Speaker: Not in a general way. 
The hon. MembeT must abide by the 
decision. The general rull's and regu-
lations perhaps are not those which 
can be' brought up here-the general 
rules as they have been passed 
already in their applicatiOn to thi~ 

particular instance. If there is any-
thing wrong they can po;nt \:lut and 
show how money has been wasted or 
spent propl!I'ly or improperly. That i~ 

al1 that can be done. 

Shri H.llraj Madhok: I want to 
submit. Sir. that these !itigations prove 
that in handling th(' cases the Govern-
ment has not been very circumspect. 
Tlw Governmt'nt has not taken proper 
care 'otherwise a lot of money that 
has . been spent on these litigations 
('ould have been avoided. 

Th('n there is Demand No. 138 and 
that's about Delhi Capital Outlay. 
Hrrl' there i, the question of land. 
When the Rehabilitation Ministry 
caml' into exislen('p it had to bu,ld a 
numbM' of colonies fOr the displaced 
people. For that purpose it purchased 
thE.' l'loquiJ'ed land. It is ,iven 
hert' that this land was ori,inally 
acquired by the Improvement Trust 
at As. 14 per Iquare yard. The peOp~e 
from whom the land was taken 
objected to it. The whole metter wu 
1'efer'l'ed to a Tribunal. The Tribunal 
decreed that Aa. 14 a square yard was 
not a just price and it decreed that 
Ita.. 5 per aquaft yard be liven a. 
priee tor the land acquired. Now. 
lakinl into C!ODIideraUon the prke of 
land prevalent in Deihl, ... SI- per 
IqUll1'e yard is not a "'7 exborbitant 
Drlee.. 
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[MR. DEPUTY-SPEAKER in the Chair] 

Now, the Rehabilitation Ministry 
has been charging for the land, which 
was acquired at As. 14 a square yard 
and for which according to the 
award of the Tribunal it will have to 
pay Rs. 5 a square yard, Rs. 25, 
Rs. 30 and Rs. 40 a square yard from 
the refugees. In that way the 
Ministry has been making proftts 
fI'om the refugees far whom it had to 
give land on a no profit no loss balOlI,. 
Then'fore, when the land was 
acquired at As. 14 a square yard and 
whf'n the Tribunal decreed that the 
land should be paid at Rs. 5 a square 
yard, there was no need for going 
into any litigation. The matter went 
to the High Court, and the High 
Court upheld the decision of the 
tribunal. Now. afte!' that, if we go to 
thc Suprl'mc Court and that way 
misuse public money in unnt'cessary 
litigation, that is not correct, parti-
cularly when thl' Rehabilitation 
Ministry i~ charging much marc. If It 
had given to the refugees on "no profit 
no loss" basis, at the rate of 14 annas 
or one rupee, or even up to five 
rupees, I could understand it. But it 
is charging from the refugees Rs. 25 
and more which is n'ot very reuon-
able. I think Rs. 5 per sq. yard is the 
general land price in Delhi. Thcrt--
fore, I think that this litigation that 
this Ministry has been going about Is 
not very correct and is misuse 01 
public money. 

Then r will draw your attention to 
Grant No. 13 concerning the External 
Alra'r .• Ministry, wherein there Is 
reference to grants being made to 
Sikkim. Of coune, Sikkim is a verT 
important border State with whieb 
we have special relationships and we 
want that State to go vt'I'y fut on 
economic development and othenrtse 
too. But the iJlt.ernal situation in that 
State IS "~ complex.. The popula-
tion of tbat State is made of three ele-
menll, name!),. Bbotlu, Gurkhas and 
Lapehaa. The Gurkbu eoutitute 10 
PIlI' cent of the population. BhotiaI 

more than 30 per cent and Lapchas 
lesa than 20 per cent. But it sO 
happens that the rutin, dynasty is a 
Bhutia dynasty. Therefore, speeial 
interest is taken by them in the Bho-
tias and the Gurkhas, who constitute 
50 per cent. or even more, are not 
given a fair deal. They are not treat-
ed as citizens in the matter of recruit-
ment to the home guards and other 
things. 

Mr. Deputy-Speaker: We have to 
be careful in discussing the internal 
affairs of an ally of ours. We should 
not go into the details. So, I will ask 
the han. Member not to 'A into the 
de-tails. 

Sbrl Batraj Madhok: What I mean 
to say is that We must go to the ..IlIsist-
anCe of Sikkim, because it is a vel'y 
important border State. But we must 
also see whether therE' is any internal 
trouble or discontent thai alfet'ts our 
relationship also. Because it is a Vt'ry 
important border State, we must. give 
them granl~ and I do not mean to 
suggest that W(' should interfere in the 
Internal aft'airs at Sikkim. But, at the 
Ifame time, we should allo lee thlt 
the internal discontl~t there i~ mini-
mised, as far 811 posible. 

There is another matter to which I 
mUllt draw your attention. There 
was a tormer Minister of Sikkim of 
the name Kaji. There was lome 
trouble betweE'n him and the Govern-
ment of Sikkim. Now he has come to 
Kalimpong with hill foreign wife. She 
has been carrying on propaganda 
.,alnst the Sikkim Government for a 
Ion, time, with Kalinpon, as lhe 
base. Naturally, It w a cause of 
creetil1l mia,lvlngs between India 
and Sikkim. If Kajl is bent on 
carryin, on prop.pnda, he Ihcnald not 
be allowed to do 10 from XalimponJ. 
becaUM that a"eels our relatlonabjp 
with Slkldm. I hope the lion. 
Ilinl8ter wID look into this point aJIo. 

S~, for PfArn sehema of ... " 
IIncI SIIcIdm 

..... L. &ella ....... (Inner JIanI. 
pur): I bq to D'JOYe: 

'"'1'bat tIM J)em""" for • .... 
plau!fttary Grant '01 a BUIll DOt a-
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ceeding RI. 1,56,15,000 in respect 
of External Affairs be reduced bv 
Ra. 100." (5) 

ln4dequate prooisiOn for construction 
Of link roads to Sikkim and Bhutan 

Slirl L. Achaw Singh: I beg to 
move: 

"That the Demand for a supple-
mentary OTant of a sum not ez-
c('('ding Rs. 1,56,15,000 in respect 
of Extl'rnal Affairs be reduced 
by Us. 100." (I) 

Subsidy for losses On export of sugar 

Shri L. Achaw Singh: I beg to 
move: 

"That the Demand tor a Suppie-
mentary Grant of a sum not ex-
ceeding Rs. 5,50,00,000 in respect 
of Miscellaneous Departments and 
other expenditure under the 
Minilitry of Food and Agricul-
ture be reduced by Rs. 100." 
(12) 

Production of documentarv films 

Shrl L. Acbaw Sln,b: I beg to 
mov(': 

"That the Demand for a Sup-
plementary Grant of a sum not 
exceed in, Rs. 75.000 in reapect of 
M niltry of Information and 
Broadcaltin, be reduced b:r 
Rs. 100." (181 

Increase in holding of equit1l shares 
in on Indi4 Limited 

Sbrl L. Allbaw Slacb: I be, to 
move: 

"That the Demand far a Sup-
plementary Grant of a sum not 
exceedint RI. ~I8,OO,OOO in 1111-
peet of Capital Outlay of the 
Ministry of Steel, Ilia.. and 
Fuel be redliCed by Ra. 100." 
(21) 
Firat of 811, I would like to refer 

to the demand for eupplemental'J' 
.... nt in respect of aid to Sikkim and 
Bhutan for ftnandq tlae1r Plana. 

The amount required is Rs. 42 laths 
tar Sikkim for f.be current year and 
Rs. 81.88 lakhs for Bhutan. We fu!ly 
support this demand. We are ready 
to grant them any amount. ungrud. 
g'ngly for their development. It should 
)e noted that the population of Sikklm 
is l' 50 lakhs and the area is 2,818 
sq. miles. rt is a very backward 
region. The Government of India 
has helped this border' State with 
Rs. 3' 40 crares in the First Plan and 
during the Second Plan also we made 
a g170d contribution. Our plann.!rs 
have been helping them to draw up 
schemes and this year India baa al-
ready agreed to pay Rs. 101' 51 lakhs 
for financing their plans. This is a 
welcome measure. They have theu' 
own plan for Rs. 13 crores. 

Here I would submit that education 
and road transport should be e:ven 
top priority. Because of the back-
wardness of communication and ~ctu­

cati'on, the people of these areas are 
very backward. The recent develop-
ments near the frontier of Sikkim 
and Bhutan should also make us 
careful. The Chinese Government 
have made roads and they have also 
taken up some development schemes 
on the other side of the border. 
Also, the people of this State are 
very hungry for development. M'ore-
over, becaUSe it is a border area, nil 
these schemes have ,ot strategic im-
portance also, and that is why the 
Government of India should Ito 
their utmost to help them. 

I would, however, like to point out 
one thin,. There are only very few 
schools there and it is ~ that 
even in those schools there are very 
few or no science tee.chers. I think 
the Government of India should help 
them and provide them with teadlen 
tor the schools in Silddm. We m_ 
help them in their industrial denlop-
ment because Sikkim i. a bac:kwanl 
State. Very rec:enQ7, our aeoloPta 
have been aae,elllfu1 Ia ..... .,.. .. 
some Itratqic minerals like eopper 
and some eompany has alread7 been 
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started, I am told. It is only proper 
that our Government should also help 
them in exploiting these minerals 80 
that the standard of livin, of these 
people might be improved. 

Then I would like to submit that 
the people 'Of this poor State should 
be associated' with all the ltages of 
theiT development. There have been 
some reports that the people there 
have not been associated fully with 
their -development schemes_ That is 
because the administration there is 
not very democratic. They have de-
manded that there should be some 
election of a responsible government. 
The Government 'Of India should use 
their good offices to install some .. ort 
of responsible govcrnmE'nt then'. 

Rl'garding Bhutan, there is a plan 
for Rs. 15 crores for the next five 
years, which is a very ambitieus plan. 
The Government of India have agreed 
to contribute Rs. 2' 65 crores this year. 
The populati'on of Bhutan is about 7 
Jakhs, and for that populatiOn I 
think this is a small amount. They 
have only 72 Ichools for such a lar,e 
State. Their roads aTe also undeve-
loped. The Government of India 
have been asked to make some road 
~inking Bhutan with Sikkim, and It 
IS very good that our army enlineers 
and the Government of India have 
come forward with money and tech-
nical help. 

We have to think about the indUl-
trial development of these States, 
because We have to .tart from the 
scrap. Though there II nO unempl~. 
ment, becaUJe it is an agricultural 
cOUDtl'). most of the people are un-
der-employed. They do not have 
enou,h ..-k to earn their lJvelillClod. 
\.'0, we must undertake aome iDdus-
tt'8l sehemes there. As I have .~ 
mtMt'oned. on the other .Ide of the 
borel-.r, the Tibetans have been 
makiq acme PJ'OII'8a with the uaia-
tance of the ChiDese. 80, it ia quit. 
nee aary that we IIhou1 uDdertllke 
acme cleYelopment wen. and projecU 
.. tbJa ... to deftJop it W ... 
trialI)'. 

lUO ...... 

Comin, to the supplementary 
demand for Rs. 5' 5 crores tor pay-
ment of subsidy to the sU,lr industry' 
tor losses on the export of .ugar, I 
haVe moved a cut motion. The ques· 
tion arises whether subsidised ex-
port is at all necessary. The note 
says that the expected earnin, of 
foreign exchan,e is ot the order of 
Rs. 12 crores. Several hon .• peakers 
have questioned the necessity of this 
subsidy. The Government's point of 
view is that we have to earn some 
foreign exchange, that We have sur-
plus production and that we have to 
dispose of that. But thc.' problem Is 
whether we have to continue this ex-
port for a long time. How lon, can 
we continue to export our su,ar at 
competitive prices? In the interna-
tional trade there is a theory of com-
parative advanta,es. If we find that 
we cannot compete with other sUlar 
producin, countries, it i. necessary 
that we restrict the cultivation of 
sugarcMle. After an, export and 
eamin~ of forei,n exchan,e are not 
an end by themselves. We have to 
develop Our internal market for 
sugar. If there il free movement of 
sUlar and it the control on distribu-
tion i. relaxed, I am .ure there Will 
be ,reater consumption of lupr III 
over the country. 

Moreover, we hive to try for the 
reductltln of the cost of production of 
lu,ar. One thin, J have to .uaest ia 
that lome restriction Mould be Jm-
posed on the cultivation of .ugar-
cane trom the cultivation of 
wheat, rice and other crops. We 
have to .ee whether we can reduce 
imports .lao beca\lle by reduciq bur 
importa We CAD do awa, with the 
eamin, of foreign eachanp at .uch 
a hee., COlt. 

Then I COIDe to the auppJementary 
demand in nII*t of the IDformation 
and Broecleutina 1IInIItr7. 'rbere.' 
a demMd lor the gnat of Ra. 'II. 
for &&ate awards for 1Jms. ftia 
........ nd II DeCeII&I7 6ecaUle .... 
aJDOUDt of cub awarda wu kDowD 
after ~ p .... tatJbD of the BudpL 
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But I think it should not be necessary 
to have a supplementary demand on 
this item in future years because from 
next year I hope we will make a re-
,ular demand under this head. 

I would submit that enough of docu-
mentary, children's and educationa! 
films arc not produced. They are not 
.in sufficient quantity. They are not 
available in State capitals. These 
films are the best means of education 
of our young men, child'ren and ~Ul" 
student~. We have to make a con-
centratl'd drive for the production of 
educational and children's films. 

Regarding documentaries. thl'fl' has 
bl'en some controvl'r~y between the 
State Governments and the Central 
Governmt'nt in re~pect of co-ordina-
tion. The State Governments want 
that they should have PToduction of 
these films in the States field. But at 
least. I think, tht're should be proper 
co-ordination hetwl'{'n the Ct'ntr!;' 
and the States with respect to the 
productioll of documentary film.;. They 
should be produ("l'd in a large qllllll-
tity. In the State capitals we do not 
have these documentary films is suffi-
cient quantities. The distribut i'on IS 
rathtor dl,fectivl'. As far as p-ra('t'-
~able. these 81ms should be made 
Dvailabl{, in all Statl' ('lIpitals also. 

Lastly, I take up the Suppll'ml'ntary 
dl'mand in Tt'SPI!Ct of capital outla~ 
of the Ministry of Stl'I'I, Mine~ and 
Fue\. This demand is quite welcome. 
'The increase in the number of equity 
shares held by the Government of 
India in OU India L'mited from 33' 3 
per cent. to 50 per cent. has bet'n ne-
cessitated by the recent _,reement 
between the BOC and the Government 
of India body. Now we find that the 
Government of India and the BOC 
will be equal partnen. Not only In 
bWnermip but in manqement also 
tbey wUl be equal partners. I want 
to ral.. one point in thia respect. 

Accordinl to the Industrial Policy 
Rbolutlon of the Government of India 
an these key and basic: industries. 

when they are started, should be in 
the public sector. That is our point 
of view. A percedent has been creat-
ed in this where we have 50-50 equity 
shares of a basic industry, the oil 
industry. The question is whether 
this 50-50 would serve as a pattel'll 
tar the future development of the oil 
industry. We want some clarification 
from the Ministry because we want 
that the oil industry should be devt:-
loped and the exploitation of our oil 
resources should be done as early all 
possible. Whether we have to develop 
the oil industry on this pattern or on 
!-1ome other pattern, this point I want 
to b(' clarified by the Ministry. 

With these wO'l'ds I commend my 
cut motions 5 and 6 on Demana 
No. 18 to the Hous('. 

111) '(i~~ 'It(!' fl1~ fF=tt 
~~, ~ ~ ~ ~'t ~ 

m it '!~ ~ :;m;:n ~ f~ i.f.1 q~ 
~~ ~ f~ f~ lTlrr ~ ~ it lf~ 
I11fr ~ : 

"The supplementary grant IS 
requ;red for the payment of 
grants-in-aid to the Governments 
of Gujarat and Punjab to ('om-
pl'nsate th(>m for the flnancia! 
10';5 sustained by them csonsequent 
upon the acquisition of the Statl! 
Bank of Saurashtra and the Bank 
of Patiala ...... 

"if;~it~it~~q~ 
~jfir;q~<=mf~~~t 
q ~ ~ iI!Tq1JT IJT fri ~ 
~.ft:Rt?k~~~ 
~t.ff1li1~m.mal i ~ 
~ -n-. ~ w ~ ~ ~ fIAT 111fT 
~ ~ 1Ii1 m t.; wm; tfW1n • 
-."fttfCti ~ tw ~ ~ 111fT I im 
.mf 'IT fit; 'IIR: ~ ~ ... tn ~ 
11m m WR W ~ • ri m 11ft' 
~ If IfI'lft' I 
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t 
''Both State Governments, how-

ever, had been representing that 
the compensation thus worked out 
was wholly inadequate as it did 
nof take into account the earning 
capac1ty of the banks or the 
actual returns received by thE' 
State Governments in the past." 

m ifiT ~ ~ ~ f<Ji ~ lfiT .,..q;:i'jM 
~~~~~f"'~~)~ 
~)t:f~ ~~~t:f I ~~p:b.:.'fi 

m1fi tfTln iIfiT ~«f~T i(Off~ it ~ 
ItlT ~ ifilf ~) iff I ~ ~ ;tt 
T1 m if; f~ ~ ~ ~TZn" ~ 
~r ~ I if) Ii ~ ~ ~ ~, m 
~. IlmTT ;;p:rfT t f'fi ~ ~f.'{ Pf 

m it r.r~ 'fir 3\fefil4,i,WI If.-tir fifi 
{Of ~ifi) ;tr ~dlr4rs4ft i(Offit if ~ 
~ ~m ~ ~ ~ rt1"QT 
Jtoi T-f ~T ~t o:rm ~ ~)rry ~ (;n 

c$T I 

~ W orr"!" it; ~'"IT'r. rrit t. r-r. To'{ 

lfiT "fTlf 'Fr fifi'-ll ~ I ~.Of 4 1;fl 

~ 'if!7."IT ~ flo ~ ~ .,;rt i!pfr1"ft 
rrf.T ~ ;,r~ r,ir.iT ;; A~ ~ I {if ~ "f ~ ~"IT{~ ~ W Pf fnA' 
if; if Of ~;. If T lfi! fiI'"A. ;=W 1fT hr1r; 
A>'4T 'TIfT ~ f~ Hfi=lif ~ ~q'lff ~ 
~ 17.1" t. ifti1'~ i! ~ if; «. ~ I '" 

~ i!r 'f~ irn q;rr ~ fIIi qW ;;mr 
t-PiM rn ~ R1n '3IT t:KT ~ lf1 

~ ~ififi "a';r ~ ~lJ lfiT t1f ~'" 
t.l ~ lifti"ll" i!r fnun I1Rr IJIIT 
• I 

'lIP" ~ 1IiRR Jim " fad 
~ lIfM lfiT IU iJ11rr t. m ~ .. 
1I11PIT ~ j fiJ ~ ~ ", .. rer.llt\ 
mt ...... "" l.-wta). 

Qrcmta (General) 
q: 'fT fIfi ~ t.;T !liT ~ m -n: 
~ ~ 'IAi tfnr it 1f'ii ~ ~ iIImT 
~ '" II>lf ~, ~ II>lf (tm ~ ~ 
~ '3it' ~ !liT ~ ~ q , ... 
ilf;r IIfr ~ it ~ 'f'1 ~ ~ 
'fT1 

w if; m it f"I1ftI' ~ I) ~ it; 
m it ~ f'J. ",gOff ;nm t I ~ N 
1fT :;Tf it. cnt if m f;p:n 'I"QT t ~I""{ 
"'fIT 'I"QT t fIJi 3fT rr.., ~lJ ~­
~ .... ~~ ~ fifolfT 'fqT IIfI q'lT 
~~ ~ :iT f~ti ~ If.TOft ~) ~ it ~ 
tr ~ ~ tf1f~ :a" ifi ~ if m it 
I) To ~ ~ W t~ >ill 17.T ~ I 

PI" if, ;;rrT it q m~ IIf.l ~TOf Pl 

iITi'f ~ ('fTqi f~Off ~T t "w tm 
fir. t~ rom- it ~r IIf.1.T ~T t "Th,- lIindu 

Religious Endowments Commission 
was set up with effect trom lBt March, 
1960. . . . . . . . It t" If;' ~ ~ t.i If r-'. tr.rf.r "'"" 
it 'I"QT ~ -W itiT ~" if, iilrT it ~r. oq("it~ l 
fIf; ~ .rn~ l(.t "rtf fIf; qr. ifi~ ;,r~ 
it ~ w:r-fr f'"lit q~ 1f;T ':I Tflf'; "TIl~ 

'l'r<: ~ I, '"'" '''"",Ilfft qT " jot " 
1f,"T;rr~ 

• f11IT! ~ '"v. if; .r1- it 11" fri 
(lim ~t ~ ~ ~ fir. Ilf it nr 
.ri'f 'fiT m ~ tm t fir; Pr ~~ 
.n ~ ~ PlfIII'i ~ ~ 1Rlfir; 
-rr ~ ~ Ifoit it d II1l .. ~ .. 
~ ~ if; ~ P. I 11· f1r;~ Wlif 
q.lft(ilj~ ipJ .n ~ iIIm ilfn iru 
~ lit IAT1f t fir; II' ~ 'lW'" 
~rntfir;1ft~W • 
M f ... dtCl( • ~ it _, • .q,t" nff I 
1ft W'Ifq;ri- 16 if; I~ ... i'f ... 
~'I.nt. 11ft • it ~ If. 11ft 'If 
... ,. ~ ~dtm UW~'" ~~ 
~« ... .mt .,.. '" W1'Iit .... 
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wet ITt ':3'~ lf1Rf ~ ~l1fT If.'T 'T-f ~ 
m IIl1 mqj rn i:\' ~ f{lH 1Tl:I'T 
~)m W. To!' mrl 1fT ~~iG"fT ~ 
f'1fi'n' 1Tzn ~ ;:{T 1tu "flfl""f ~ fiF; 
~~Of~ IPf~;ttill~Jft 

fiP.ml ~ ~ fiF; ~ ~ ~ ~ 
t:~ if ':3'01' ~ ~ "iT m~ 
if"f rn ~ ir Toii ~ ~rrii ~ ~-=t 
.~ ~~ W ~if i:r "3if ".~ if, 
~ mit ~ ~ ~ T<r tit 
\if1fT~ If ~~~ Of~ ~1 ci r Trti ~ 
.m,~ it m ~) ~~ ~ f~ ~ Ai 
mtk ~ ItiNt ~ "3OTOfT 'm I 

l'{ .;-~ ~ ~m ~t ;;rT ;;n~ ~r1T 
t ~ ~~ ~ ~ m ~ ~~ r.if 
~ ~ arTOf ~ "flfm ~ P.r if; m'1' 
8." ~ ~ 9;ftfi!PJoll"«<i <n~ ~l: 
~i ':3'"' ~ ~;;rrq; oft ~~;:r if,T<ir:rrift ctft 
ill'1lf mfIIi ~ ,~ ~) iIfi1J rn ctft 
iforfirn If:f ~lf I 

Shrl Ramesh PraBacl Slnrh 
(Aurangabad-Bihar): Mr. Deputy-
Speaker, I am very thankful to you for 
,ivlng me an opportunity to take part 
in the debate on the Supplementary 
Demand~ for Grantol'. 

Mr. Deput7-Speaker: I will be very 
thankful if he is very brief. 

Shrl Ramesb Prasad SlDrh: I shall 
be very brief. I will not take more 
than five minute.. I will conftne my 
remark. to Demand No. 18 of the 
Minl.try of External Affairs and 
Demand No. 81 of the Ministry of 
Information and Briadc:aatin,. 

Openln, of a new Embauy at 
Dakkar and alao a new Commission at 
Dar-l:I-8a1um In Tanpniyaka are 
at ... in \he riJbt direc:tian. W. can-
IJ1ltulate the IIlDiatry CClacerned for 
openIq th_ C~an and 
~ tUft. w. ftncl that the 
foniJn polley 01 Jnc11a la not belq 
ful~ undentood Ie _, f.elp 

countries. It is up to these Ambassa-
dors and Commissioners of India who 
are posted in these foreign lands to 
explain our foreign policy better and 
dispel any doubts that might be creat-
L'd by interested powers who are 
inimical to this country. It is felt in 
certain quarters that some of our 
Embassies do not discharge their 
duties properly. 

Mr. Deputy-Speaker: Let us hope 
that these new men would do that. We 
rannot open up the general foreign 
polil-y here . 

Shrl Ramesh Prasad Slnrh: We 
l'Xpect that these Embassies which are 
being opened will do the needful and 
explain OUr policy better there and 
enhance the prestige of this country 
abroad. 

A word also must be said about 
Laos. A sum of Rs. 5 lakhs is sought 
to be demanded for expenditure on the 
Commission in Laos. Three parties are 
badly fighting there for power. It 
would be the right thing that the 
("onftict there is resolved sooner than 
later. 

Then, I WOuld come to Demand No. 
61. A criterion has to be fixed finnly 
as to the basis on which the award is 
to be given to the best men in the 
field. A film should not be adjudged 
the beSt one simply because it provides 
a great source of entertainment. But. 
the film should be looked upon u a 
gOOd medium of instruc:tion. We do not 
know what yardstic:k the CenlOl' 
Boards apply in screening ftlms. We 
,enerally ftDd that wlpr and obsence 
scenes are allowed to remain in a fUm 
and they are not screened. It is hip 
time that th ... vulgarities and obsene 
ac:enes are obliterated from the ft1ms 
and \hey mould be made more clean 
and load ftlma. &ant Vinobba Jlbave 
bu very recently started a campatp 
apinst theM obeeene milia and apIDst 
the ~ 01 wbat we call YUJpr aDd 
obecene pictunL VariOUe DGft-aIIdaJ 
OJ'IIIDbatloas haft beeD asbd to .. 
that tile Ibn IDcIuatr7 ... not eJdIIbIt 
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such obsence and vlugar pictures. I re-
quest the Minister of Information and 
Broadcasting to pay special attention 
to this and see that the film industry 
does not exhibit such obscene and 
vulgar pictures in the country and in 
the thoroughfares, because thi!l creates 
a very bad impression on the people 
and generally, the youths of the coun-
try are being affected by this sort of 
exhibits. 

Mr. Deputy-Speaker: Is that all? 

Sbrl Ramesb Prasad Slnp: The 
producers must learn to look upon 
films from a national point of view. 
They should not look upon films from 
a monetary point of view only. because 
films can be a very good medium Of 
instruction and if they are made ror-
rect lines, they can have great edu-
cative value. 

Mr. Deputy-Speaker: The hon. 
Minister. There are forty minutes to 
be divided among the Ministers. 

Sbrl B. It. Bbapt: A gOOd number 
of them. 

Mr. Deputy-Speaker: 1 hope they 
would be able to accommodate them-
selves and I would. be able to apply 
the guillotine at S o'clock. 

--' .0 '10 ",r~ (~ ~ 
-nnft'~) : film: fRt~, 1l;r 1ft 
f~ iR ~ .n fir; ,.r .r~~ ~ ~ 
~ ...r.r f~ 1J11f I 

~ l ~ - ,4t-1..}~ .,r-J 
J. .,ytf ~ IS ..:~ ..; ..s-,4, 

[-~ ~ ~, '}ttl ..1.-', 
~ ... : .... 1I11f;:ft1t ...... 

.,.. • .; ~ {Pn VI' lIIT·i ~ ~ 
~fm~1 
.......... ., _ .. wer ., a.w (Illri 

......... ,: Bir, r. iDdeed, ftnd 1111-

selt in the very fortunate position of 
agreeing with everything that has 
been said by hon. Members in moving 
the cut motions. I do not know whe-
ther there has been any precedent 
where a cut motion has been moved 
on the ground that the sum which has 
been asked for by the Administration 
is small and it should be enhanced. I 
wonder whether my hon. friend Shri 
Naushir Bharucha can recaU any such 
precedent. I agree with bim and 1 
join with him in paying my' humble 
tribute to the very important . and 
valuable work which is bein, done by 
the Indian Law Institute. 

I wish we could pay more. On be-
half of Government, I take lhlll op-
portunity to a .. ure the HOUle and the 
hon. Member who has moved the cut 
motion and also the Indian Law Ins-
titute that we are mindful of the ex-
cellent work that is bein, carried on 
under the very able and inlpirin. 
leadership of the Chief Justice of 
India; and any acheme, any .ood 
scheme, that they undertake for the 
study of law and of Jurllprudence 
shall not lack sympathy from the aide 
of Government. 

IShri H ...... lr 1UIa .... : They w.nt 
not only sympathy but relOurces allO. 

Slirl RajaraaYla: Sympathy ml,ht 
le.d to financial a .. illen"e allo. 

Sbrl Ha_I, llllanlcha: Sympathy 
is • Ion. way off trom ftnand.1 re-
IOUrcel. 

8brl Ibjana •• : At prNent, "e 
have taken a ct.daion to live th .... 
every,.... ... 2 1aJcha, tor the n .. ' 
ilve y...... ancI I belirv. that my lton. 
friend Sbri N ...... Bbarucha would 
be aaUaftecl wUh tile r.olve that we 
have ID8IIIe In thAI bebalf. 

ComiDJ to abe other iluUtuUoa, tba& 
alIo .... attneted • play of tal ...... 
!'hey have been able to .et toptbor 
¥a'7 _I.......... I ...... willa _ 
...... triend tIuIt ka ....... &Ional law ... 
IUbi«'t iD ..... NHUdt .1Id 1tud1 
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ou.ht to be undertaken. For that pur_ 
pose, we have asked for a grant for a 
donation of Rs. 25,000. We hope that 
we shall be able to increase it as 
their activities are extended over a 
larger domain. 

Then, I come to the Hindu Religious 
Enrlowmcnts Commission in which my 
han. friend Shri Tangamani has taken 
a continuous and informed interest 
since its inception. He has himself 
observed in this House that the task 
is vast. But I am gl8d to say that 
they are almost at the end of their 
labour. They have visited more than 
half the States, and by December, 
they hoPe to finish their stUdy of the 
religious institutions in the remaining 
States, and they are hopeful that they 
will be able to submit their report by 
March, 1962. It is not the intl¥ltion of 
Government at present to extend their 
tenure beyond March, 1962. 

The hon. friend made an excellent 
suggestion that a permanent commis-
sion ought to be appointed. Speaking 
for myelf. I find myself in very great 
sympathy with it, but the permanent 
commission can only be set up after 
the report is received. and after the 
commission is able to indicate in what 
form a permanent commission Or a 
permanent authority may be set up. 

I am also grateful for the very wise 
sUlgestion made by Shrimali IIa Pal-
choudhuri about examining the other 
kinds Of trusts namely charitable trusts 
We have, for the present, excluded 
them, because otherwise the task be-
fore the commission would have been 
unwiedly and probably they would 
not have bMn able to 'flnish' it within 
a abort time for which time this com-
miuion was et up. But as soon as 
this Sa over, Government do propose 
to examine the other branch too, 
namely the charitable trusts. aDd I 
hope my hon. friend will be satlsfled 
with this ...... rance. 

81ut A. .•. ft._: I wish to reply 
to the cut motions Oft Demand No. a 
relatlnc to the wblkly that hu to be 

paid for the export of sugar. At the 
outset, I ~hould admit that this is a 
new Demand, and hon. Members are 
entitled to go into the whole policy of 
export of sugar. But this matter was 
debated at length a few days ago, and 
my senior colleague the hon. Minister 
Of Food and Agriculture had occasion 
to reply to the debate, and from the 
then mood of the House, we were all 
under the impression that the House 
was perfectly satisfied with the reply 
that he made. 

Mr. Deputy-Speaker: Satisfied for 
that moment. 

Shri A. M. Thomas: That was what 
I said. 

Shrl Sinhassan Sinrh (Gorakhpur): 
May I just put a question to the hon. 
Minister before he replies? That is 
about the wrong impression that has 
been created in the country in regard 
to thE.' cane price paid to the cultiva-
tors. The hon. Minister made a state-
ment in the House that 70 per cent of 
the price is paid to the cultivators . 

Shrl A M. Thomas: 1 shull refer to 
that also. 

I am a little disappointed that 
although the entire question Of the 
polit'y Tf'garding export of sugar was 
debated. there was inadequate appre-
ciation of the position that we now 
occupy in the matter of the sugar in-
dustry. It Is a matter of pride; and 
the House can feel legitimately proud 
and the country can feel legitimaely 
proud. ot the progress that we have 
achieved in the supr industry. 

Sui Na1l8blr Bbane"': At what 
cost? 

8Itrl A. ... on.-.: In the last four 
years, from a procluc:tlon of. little 
over 20 laJdw tons, we have reached 
the JO lakhs ton-mark thb year; In 
other words. within a period of four 
yean. there bas been 10 per cent 
1DcreIIIe. 
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Shrl Naushir Bharacha: But at what 
cost of prodUction? 

Shri A. M. Thumas: I shall come to 
that. 

The fact that we are also in the 
export market is also somethil.g for 
satISfaction. Shri L. Achaw bingh 
asked how lone we were going 
to export. I would respecLfully say 
that for all times, we are going to be 
In the export market, as far as sugar 
is concerned. It is necessary that we 
should appreciate the background in 
which this Demand has been placed 
before this Hou~e. 

In 1956-57, for the first time, in re-
cent years, we have ben able to ex-
port about 16 lakshs tons of sugar. At 
that time, there was no question of 
incurring any loss, as far as Govern-
ment were concerned. or of recouping 
the loss through some other sources, 
because the world prices were very 
high. on account of the Suez crisis and 
al~o on account of the substantial drop 
in beet-root production in the world. 
We had been rather in a fortunate 
position at that time. We had a very 
gOod carry-over. Our internal produc-
tion was also satisfactory in ihe year 
1956-57, so much so we could export 
that particular quantity, and there 
was no loss also to be incurred on that 
score. 

In 1957-58, We exported about 50,000 
tons, and on that, the loss was borne 
by the industry. because ""ere was a 
cushion of SOnp per maund in the su-
car price to me-et the loss. 

Then, We have come to the present 
stage, and in this .ular leason, we 
first declared an export quota 'If one 
lakb tons, which bas been exported 
to lIalaya and other countries. and we 
have been alO able to earn foreign 
exchanle to the extent of about 
Ra. 4.19 crores by the export of one 
lakh tons. The major portion 01 it, 
namely about '7J.sao ton. have been 
experted to the Federation of Malayan 
States, 8Ild the awnce ... u.ation for 
that aport hu been, as t have 
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indicated, about £30.19.3; as for the 
exports that we made to Malaya, 
because there has been the tariff pre-
ference to the extent of £ 5 per ton. 
we have been able to realise on an 
average, that is. free-an-board realisa-
tion, at £32.10.0 per metric ton. The 
House knows that that loss has been 
borne by the' industry, since, according 
to us, there was still a cushion left for 
the industry to bear that loIS. But 
afterwards since there was the ques-
tion of the implementation of the 
Wage Board award and there was no 
further possibility of asking the indus_ 
try to bear any more substafttial loss, 
th(' Minister of FOOd and Agriculture 
on a previous occasion announced in 
the HOUSe that the future 101'11 on 
exports would have to be borne main-
ly by Government. It is after that 
statement was made that the question 
at exports to the United States ot 
America came in. We have announced 
an export quota of 2 lakh tons, out ot 
which 1.87 lakh tons have to be 
exported to the USA. A. the HOUle 
knows. under the International SUlar 
Agreement. we have got a quota ot 1.5 
lakh tons to be exporled to the free 
market. After the reduction of about 
17.5 per cent made by the In~rnatlon­
al Sugar Council, there will be a 
quantity. in terms at our lu,ar, of 
] .12.500 tonl!. 

Shri Chintallloal Pan ....... 1 (Purl): 
To be exported to which countrlel? 

Shrl A. M. Thoma: We can export 
to any country We like. The exports 
to America are not covered by tbe 
International Supr AlJ'HII)ent. Under 
clause 1'1 Of the Al"eement. tb~ are 
excluded. So that we can ~port to 
any country We like this quantity of 
1.12,500 tons. 

Slirl C~ PaaIc'nJIl: Will 
that be exported throuab the Indian 
Supr Mills AaodatlOll? 

SItrt .t .•. .,.....: Ya, The PXport 
ateftC)' constituted under the ...... 
Export Promotion Act b the tn ... 
aupr IIIlls AaIodation and the 
ftPGI1II .... charmelled tJIroUCb them. 
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As I laid, atter adjusting the cut, the 

flUota 'Works out to 1,12,500 tons. We 
have already sold about 83,000 tons 
and the balance available f r export 
durin, the current year is only 30,000 
iona. Our main idea is tJ export this 
·quUltity to MaJaya because, as I have 
ind'cated previously, there is the tarift' 
preference to the extent of £.5 per 
ton. Of cou)"se, exports to other coun-
tries are al90 not excluded. But our 
main object is to export this to the 
lo't'deration of Malaya States. 

Betcre proceeding further, I may 
·state that although this amount of 
RII. 5' 5 crores is indicated as the lo<s 
that we might have to incur on the 
.exports, of l' 87 lakh tons to U.S.A., 
and 30,000 t'ons to be export~d :.:> 
Malaya or any other country for th3t 
matter, the figure is not a firm figur~. 
As has been indicated 'n the t!xplana-
t ry note, a sum of Rs. 2' 5 crores has 
.already bt!e!l appropria;ed from the 
Contin,ency Fund for meeting the loIS 
on these export.>, and we expect that 
tile lou tibat We would have to bear 
w()uld be round about Rs. 5' 5 crores 
.on both these items. All the 'lame, we 
.cannot be firm on this figure because 
there are ~evcral indeterminate 
factors. 

FOr example, as regards l'xports to 
America, they are bein, made on c.i.£. 
basil. The aereement with the Indian 
Sugar Mills Auoc:iation for export to 
the U.S.A. was on the buls that they 
",.Iluld fetch a price of 6' 50 cents a lb. 
It has acme down to IIOme exteat; :t 
hal now declined to a little over 6' 05 
.cents a lb. &inee world market pric~s 
are comin. down, we are alS;) not 
... we with reprd to the oact amount 
we would be in a posiUon to realise 
from oports to Malaya or to any 
«her country. None-\be-leu, we 
.. anted to come before the House lot 
the _rlieet opportunity and take lbeir 
unction. AlthO\llb we could have 
'Waited and 8P8nt thia amount fna the 
Can~ I'uDd and eould have 
CIOIM before tbe Rowte alter tile entire 
aOllOWltll were lettled, we tbouIbt it 
would be better and InCft proper for 

us to come before the House at the 
earliest r.pportunity and take th,~ir 
sanction. 

Shri S. M. Bmerjee asked how thl3 
lo,s had been worked out, what pro-
portion would be lhe Joss on export:; 
to U.S. and what on exports to Malaya 
and other countries. The estimates are 
as follows: On the I' 87 lakh loog tons 
to be exported to the U.S.A., the t.o b. 
reali!;ation would be round about 
Rs. 560 per ton. The f.o.b. cost would 
be Rs. 800 per ton. so that the Joss 
will more Or less work out to Rs. 240 
per ton. The f.o.b. realisa·tion from 
exports to Malaya would be much le~s, 
Rs. 415 per ton. on the basis of the 
price fetched so far. So that the loss 
will be Rs. 4' 2 crores on exports to 
Am!'rica Hnd rc und about Rs. l' 3 
(,l'ores on f'xports to M~laya. 'l'hii 
make5 the figure of R~. 5' 5 crores. 

Shrl Chintamoal Panip'abi: What 
about the e'l(c:se duty and cane cess? 

Shrl A. M. Thomas: It has been ex-
plained in the memorandum. The t.o.b . 
cost in India would be of the order 'If 
Rs. BOO per ton after allowing for 
drawbat"k of excise duty and cane cess, 
against which the f.n.b. realisation on 
exports in the past has been around 
£ 31 or Rs. 415 per ton. 

Sbrl S. M. Buerjee: What is the 
drawback on elleise duty and cane 
cess? 

Sbrl A. M. ThOlllU: The excise duty 
will be to the extent of Rs. 10' 70 and 
cane cess will be about Rs. 2 .... 

I shall now answer some of the 
points made by hon. Members. It hal 
been asked whether it is worthwhile 
to export at such terrible loss. that Is 
to lay. to earn achaa.e c.f Ra. 13 
c:rores inclU'rin& a .. of Rs. S'S cro .... __ . 

Dd .... ......,. Tbe7 are IaUa 
excise dUV a1lo. 
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IJut A. M. Tbomu: Exclle duty 
provided we have lOt the scope for 
intema1 consumption here. 

Some other aspects regarding this 
matter may have to be bome in mind. 
We have ~~t the Ilogan 'produce ot' 
perish'. Along with that. i' will not 
be far wrong if we have the slocan. 
'export or perish'. 

Shrl 8. M. Banerjee: It is produce 
and perish'. 

Shrl A, M. Thomas: Having regard 
to the ambitious plan before us. it is 
better that we have this slogan also 
in mind. 

ADm from that. If we have to keep 
up the present level of em!)loyment al 
far as the sugar induc;trv is ('Oft~emed. 
if we have to keep up the present level 
of sugarcane price t.... the growe",. if 
we have to maintain the sugar industry 
on the bas's on which we are maln-
taininl{ it today, ·the position is lne9-
eapable that we have also t? exoort ,,!! 
much quantity of sugar as we can, 

Besides. t.here is another ut)f!rt 
which the hon. Hou!!e may kindlv b"u 
1n mind. Wt" can allk the-private trad~ 
to export this quant'tv of SUlfaI'. wIth-
out DRyln, any lub!;ldy or In('urrinl{ 
any lOllS at all. and &11-w them to 1f"1J 
it at the prit'e it fetche-!! in the fopc!t(n 
markets. In f'XChanlte tor Importlnl{ 
whate0ger ar"ieles theY want to imaort 
'-to tIl'l country. 'ftoIen we need not 
InMJr any Jog at aU. That Is to sav. 
If the Gowomment d~ not want to 
lMur any lOll, Rnd It d~ not wttnt 
to eem anv foreln exrhan~. then! .. 
a meth~d bY whk!h the IlUPI' ~n ~ 
dlmotled of In the fomp markeh.. but 
then the questton or eamh'l, torefp 
~nJrp II panmOlmt OVft' an other 
eon,'deratlon.. RncI that I. the ~ 
wh. we think tt wOI1tI whf1e to Inc!ur 
til.. lOB and .am til.. torefn d-
ehRllft. bectIatIe foreilh udillift to 
tft.. ...-tA!ftt fJI Ita. 12 et'OftoI fl It "'l .. 
..... nlhltt amount. aIICI til". IIIIIftIIfIt 
we MID utflhe far WOi .... I1e .".. ..... 
.,.\fob w'n ..tpM better reMIItL ". 
...won IDQ Iddd1y be bame In rabid. 
JOtI (AJ) LSD-7. 

Mr. DepatJ-Speaker. It it "l'7 
elear now. We should move on. 

8brl 81ah1aD 8 ....... : One point is 
not clear. 

Mr. Depat1-Speaker: It cannot be 
cleared more. 

The hon, Minister has already taken 
15 minutes. He mould ftnlsh n""". 

Sbrl A. M. Themu: If I am not 
interrupted, I ('an ftnlsh 800ft. 

1 may also lubmit to the House ant 
there ha,-e bftn offers from private 
trade that they can enter into Saner 
dt"'ols. and that We need not worry 
about the export of lurar or bearm, 
IIny JOS!! at an. 

It has been pointed out h"w this 
loss ran be reduced. Of C!Oune. that 
flue"tlon has '0 be considered, but It 
ha. been eX1)lalnecl on prevtOWl 
()('('uions that 70 Per cent ot the l'Mt 
of lIuJrar i'l reJ)M!Senteci bY tlbe cane 
price and that th~ manufaeturn, ", 
pmdut'tlt)D cost il onl" UI per ~, ttf 
the entire c,.... or aunr. I m""t'on 
these facts to IIhow. al hall been pmnt-
f'd out bv Shrl Goray, that there .. ""t 
much &eopp for anv nJduetlon or prIM 
If we want to ,"",'ntain the IUJr8ft!ane 
price lI·t this partft"Ulir rate. I do not 
t,h'nk any hon. M'@lftbel' ot thll Ro ... 
wan" any ~uct1on In the matter or 
~ugaft!ane price. 

Ib ... IIn.t ..,..... (J'rozabacl): 
What do you want? 

Mr. ~,-......-: 'I'hat is what 
he II ~DlftI _ 

I1ut A ... ..,....: I 81ft not IOInI 
to faU Into the tnp"t .,. 1Ian 
friend II la)"i .... 

..... IInJ .. , I .... : You will haft 
to. 

Slut A. .. ft We haft • 
much the In ....... or U. _ .. _ 
ia IDiDd as .. lion ................ 
11*'8 . 
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81arl A. M. Tbomu: It is not out of 
any poUtieal motive, but because w. 
bave the interests cf the r.anegrower 
lenuinely at heart. 

Shrl SIDbuaD SI..... rOl_ 

Mr. Deputy-Speaker: The hon. Min-
ister is not yielding. 

Shrt BraJ Raj SIDI'h: Sir, certain 
t.imcs he gives wrong facts. It is wrong 
to say that 70 per cent. of the cost of 
sugar is represented by the cane pricp.. 

Shrt A. M. Thomu: There is also 
the further question that sugar prices. 
as far as thP. consumer is concerned. 
have reached more or less the saturli-
tion point, so that there is no furtht-:' 
scope cf increasing sugar price~. Lt!s 
also inadvisable to raise consumer 
price'!. And there is the inab;lity of 
the industry to bear further loss. So 
that the position is ine9Capable that 
the loss has ·to be borne mainly bv 
the Government. 

Shri Banerjee put the question to 
me whether it is not possible to export 
b other countries. We are prepared 
to export to Pakistan. Although that 
deal was not finalised, we were pre-
pared to sell :0 Pakistan at the rate 
of £ 23. Iran otlered us £ 24-1 '1-'1 and 
we did not stoll to Iran. For that my 
answer i. this. The offer to Pakistan 
was on the basis of £ 23 Attari, 
whereas the offer made by the IrA:\ 
Government was C • F, a little over 
£ 24. We were not prepared \1) take 
advalltqe of the Iran otler because we 
considered it not worth while to ex-
port to Iran at that particular price. 
So, the Iran deal could not 10 through. 

IIr. DepaQ-Speaker: I a.ree with 
the bon. Minister that we have reached 
the saturation pointl 

Ibri A. II, .......... : This is all that 
1 have to .. y with reprd to this 
Oem8ftd. This Danand ha. t"l' be wel-
eomed, and it is a matter of Atisfae. 
\Ian that we are in til. eJrPC)l't mutet. ...... .,.,.., .......... ..... 
~ < ........... ' ..... ,: 

1 am not JOlne over the uplanatlons 
already given in the Supplementary 
Demands for Grants, but I will answer 
only one Or two criticisms thll't were 
levelled against the Mlnistl'y. 

To belin with, some hon. Members 
referred to the fact that the expendi-
Nre incurred in Sikkim and Bhutan 
were incurred or the allotment made 
without consulting the people. This is 
not correct. Elaborate discussions haVe 
'aken place after assessing the needs 
of the two States, and then the matter 
was discussed with the Planning Com-
mission, and representatives of both 
those Governments had visited Delhi 
from time to time to discuss the details 
of the 'Plan. Therefore, to lay that 
those decisions were taken without the 
co-operation of the people is wrong. 

Secondly, we have given the topmost 
prio!'ity for communications and trans-
port, and I want to allay the fears of 
the hon. Members who think that we 
are neglecting the question of border 
transportation and communications. 

An hon. Member also mentioned that 
the amount allotted for Sikkim for the 
development Of power etc., was not 
adequate. I would like to point out to 
the han. Member that it is not a ques-
tion of making more allotment of funds 
bPt'au~e the capacity to absorb the 
funds is also very neccl'sary. Hon. 
Members know that in these territories 
or areu, there is a paucity of technical 
skill. Progress cannot be at the .. me 
rate as in other bettPl' developed parts 
of IndiL Therefore we have to ,0 
slow. We have to go plow not because 
the Govemment wish to 110 slow. but 
beeawe tl1 ft circumstances, teO«Hphl-
cal. polltical and other circumstances, 
comDf'l us to flO slow even when We do 
not want to ro .low. 

Now I eome to the other point. An 
hon. Member aid that our mtutana 
abroad were not funetieninl pt'OPWly. 
Thi. criticknn w .. haft heard apin and 
apin in this Ro'*!. 110 that It has no 
meanbuf at all tadliy. I am 101"1 to 
Pf'O'ft how oar miI8Icms have been 
fundionla« 110 eIIlelefttlY that the 
eritiebnw that aht ..... 1Jed uaIut 
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them and the External Affairs Ministry 
haVe no validity at all. 

An hon. Member said that were not 
,ivin, enoUIh publicity to our 
foreign polley with the result that the 
outside world did not know what was 

, happening here. Hon. Members will 
recall that about ten or eleven years 
a,o, India was the only non-ali,ned 

. country, and today we have got about 
11 non-aligned countries which meet-
in, at Belgrade on the 1st September. 
Is it because they do not understand 
the policy of this country that all theSe 
countries swear by pdnch ,"eel and 
they want to follow our leadership in 
the sen!e that they also abide by this? 

Shrl Goray: China is also swearing 
by pdnch sheel. 

Shrlmati Lakshml Menon: Even 
China says it abides by pclnch sheel. 
So. to say that our policies are not 
known to the world, thll\ We are alone 
etc., has no mE-aning at all because it 
is incorrect. ' 

Then we are al!o told that our pub-
licity is so bad that our problems are 
not elucidated to the people abroad. I 
want to mention to the hon. House 
that about 38 pamphlets were issued 
In connection thp Kashmir problem to 
explain our stand to the whole wDrld. 
About 18 were issued on thp. Indo-
China problem besides, ot courSe I 
need hardly mention. the Incalculable 
propapnda that is bf!in, done within 
the wall, of this HOUle when we have 

. debates on Cbina, foreign policy etc. 

Then the Extemal Publicity Division 
of the Ministry allO keeps our Missions 

'"ell posted with an the Important 
developments about these questions, 
about the border trouble or our rela-
tions with 1CuIunlr or with others or 
any other problems. 'I'beIIe are also 
pUbllcieecl or brOUlht to the notice of 
OUr MbUons abrHd by Morae trans-
mlsaiona thrice dail,. After all, to ., 
that we are not doin. anytbin, for 

~ 
DUblldty rhows that the Members do 
"ot eare to IDldentand what Is 1wppen-
In« In tbe 00vermneJd of Inelill. 

1 thaJr the HenDe for appndatlq a- fIet ... t ... __ ....... two JIll-

lions in Dakar and Dar-es-Sa1aam. I 
am sUre the hon. Members are 
anxioua-and we share their anxiety-
that our Missions should be increaaed. 
( a~ sure they will also be equally 
anXlOUS to vote the supplementary 
cr&nts tor implementinc these wiahes 
ot the hon. Members. 

We have been economisina. Althou,h 
there i~ a constant demand from many 
countries to open new Missions, we 
cannot a,ree to it tor the simple .tact 
that our resources are limited; and the 
only way to judge our achievement is 
by tryin, to find out whether within 
t~e available resources, We are' acquit-
ting ourselves well or not. It i. nO 
good thinking only in terms of money 
because we have not got the money. 
But the question is whether within the 
available resource; the Ministry is 
tunctioning properly or not. Sir, I 
have no hesitation in sayin, that we 
are. 

Re,ardin, the LaOI Commission etc. 
the explanation is given in the 
memorandum. The Members are very 
anxious that we should reactivire the 
Laos Commission. Now that we have 
rea('t1vised the Commission we want 
the funds etc .• 

These are the only points I wish to 
make. 

The Minister of BehabWlaUoa ad 
MInority A...... (Sbrl...... C ..... 
Kiwula): Sir, pointed reference hal 
been made to two points. One i. 
in regard to the issue of sale cerWl· 
cates and the other is in rel.rel to 
the sale of a hoUie in Delbi. I "ball 
briefly deal with them. 

AI re,ards the luue of ale cert.I-
Ilcat.r.I. I have no apolou to offer. 
We haVe about 4, laths propertlel, 
26 Iaklu evacuee and about 2 lakhl 
lovernment bullt. Matt of theae hav. 
already been sold and they are 
spread .u onr India. In man7 e .... 
the whole value hal not been pa1d 
becaUSe the mOlle7 i. to be reau.d 
by instalments apnad ftIIer • period 
Of T rearl. In. npaber of queI. '" 
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[Shri Mehr Chand Khanna] 
have "iven the facility to the pur-
chuer to associate claims of other 
claimants. Until evc:y caSe is exa-
mined it is not possible for me to 
give the sale certificates. And, our 
policy throughout has bern that if I 
can pay compensation to the displaced 
persons-and their number was oVllr 
5 lakhs and only 6,000 now remain 
to be paid-it should be done. More 
than 5 lakhs have been paid a sum 
of Rs. 160 crort'>! and in the process 
these properties have also been a 1-
lotted. I can a~~ure the House that 
We are alive to the need for the issl\e 
of sale certiftcatell 

All these people were either uCCll' 

pYlng thes propertie~ or they WCfl' 
give provisional possession; and in 
no case are we charging rl"1t. Sup-
posing n man ha~ purchased a hOllsf' 
from me And I havc £iven him pro-
visional possession. hp Is not paying 
any rent. It is only a sort of • for-
mality that thr sak certiflrate ha~ 

to be issued. Now that most of thE' 
work In relation to the payment of 
compensation has come to a close, 
we are devoting more attention to the 
issue of "alc c~rtifirat~s. In a large 
number of cases they have already 
been iasue and in the remaining clISes 
also We are gOing to ('xpedite aetlon. 

This very auestion wall Bsked b!o' 
tb~ hon. Member in the House YCF-
terdav-I am referrin, to Shri Bat-
raj Madhok. If he had been on ly 
present in thfl Hou!le and put thl. 
questiOn he could have received all 
thI. Information by way of aupple~ 
mentaries: but when his time came 
he wa. not pre.ent in the Houl'lp.. 

Now, I come to the sale of a house 
in DeIhl. Aa I said just now I have 
sold a very 1af'e number or pro-
perties an over India and thla Is not 
Ibe ftrIt hoUSe that h.. beeza IOld to 
a reeoplsed lnatttutkIn. 

Mr. ~~: 1a the hoD. 
IIbdIter nr.1'I1q to the .rantal' 
'lantar Road hoa.-

Shrl Mehr ChaDd Khanna: Yea, Sir. 

Mr. Deputy-Speaker: That has been 
ruled out as being not relevant here. 

Shri Mehr Chand Kh3DJ1a: Then, 
I have nothing fur::1~t1· to say. Shrl 
Banerjee has alreau] given notice of 
a question and !t 1& coming up with-
in 3 Or 4 days a'ld I will be too glad 
to answer all the) supplementarles 1n 
this behalf. As ;nl:: ql.lestion was ad-
mitted by the Speaker v'.'.sterday I only 
wanted no misunderstanding to arise. 
(Intcm''Uptions) . 

Shrl A. C. Joshi: Sir, I think you 
very much for allowing me to int.er-
vene on behalf of the Minister of In-
formation and Broadcasting who is 
unavoidably absent today from the 
House. 

Shri TuJlgamani wanted to know the 
basis on which we fix the amount of 
the awards. The amount of the 
awards is fixed with a view to provi-
ding an incentive to produce films of 
high technique and aesthetic charac-
ter. As I shall presently show, it the 
rIsk. effort and incentive needed to 
produce a particular fUm is greater 
thC'n ;he amount flxf'd is higher. 
(l'l1lerruptions) . 

With regard to the feature films we 
gIve the award of the President". 
medal and along with it RR. 20,000 to 
the producer and Rs. 5,000 to the 
Director. The point was raised why 
the Director is paid R •. 5,000 and the 
producer i. paid RI. 20,000. It is this. 
The producer Is the person who takes 
the greeter risk and his respoDllbW-
ty for the prodUCtiOD of the fUm ex-
tends from the stage 01 aeript wrf_ 
ritht up to its presentation in tile 
cinema hoUR. 

IJarI A. •• Ta.... (Jammu uad 
Kashmir): I want .to know .... 

111'. DeJI'd1-8peak_: No questioD 
now. 

I1ad A. C. liliiii: The DIrector .. 
is l'WWU'ded ..... be ia the ....... 
of the .... of PR'IOIII who 8ft ...... 
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11y enlaged in the production of the 
fUm. 

AI. I have already said, with the 
first prize, the President's gold medal 
awarded to the producer, a cash prize 
of Rs. 20,000 is award to the Producer 
and a cash prize of Rs. 11,000 is award-
ded to the Director. The second prize 
is awarded with Rs. 10,000 to the Pro-
ducer and Rs. 2,500 to the Director. 
Then, tor the third prize a certiftcate 
of merit is given. Shri Tangamani 
has raised the point as to why a cash 
award is also not included with the 
certificate of merit. I hop!' that in 
the next awards this question will b. 
fully considered. Three prizes of the 
same category are also given for theo 
production of children's films. 

15 hrs. 

[Mr.. SPEIIKEH in the Chair] 

Shrimati lin Palchoudhuri said that 
on cash prizes were given to the 
producers of the children's fUms. My 
information is that the same priz::5 as 
are awarded to the f('ature films 
Rs. 20,000 and so on are also awarde'! 
for the children's films. 

Mr. Speaker: He may continue' to-
morrow. 

'I'be MlDJaiel' of 8teel, Mines a ... 
hel (Sardal' Bwaraa BI ... II): I· 
guillotine to be applied? 

Mr. lpeakel': I think some .:04. 
Members want to take part in thh 
debate. 

'l'Iae De.... IIIl1J1ter ", I'bwIee 
(Slart .. a. ..... t): I 91111 tab 0Dl, 
one or two minutes. All the points 
have been covered by the olller 
IPftken and I will ftDiah in a mJ!\utft 
or two. 

................... :We .. 1DIU 
iu two or Uuee ~ if 70U eu 
live tilDe DOW; theN • DOt lD1I::,b to 
lie laid.. But we .... JD ,.. bIDdI. 

Minister regarding Ptmjabt Sub" 
Mr. Speaker: If it is • question of 

starting the other busin.s at S'lI, 1 
have no objection .... 

Some Boa. Memben: No, no. 

Mr. S,.aken They would like to 
lin ish this and they say they aru not 
going to take Ion.. He hu ron· 
<'Iuded. 

Shrl A. M. Tariq: He has not con-
cluded. Sir. We are anxiously wait-
ing for the speech of Shri Jo.hl. 

Shri Tanpmaal: He has a tew mol'(' 
points to cover. 

Mr. Speaker: I will call him to· 
morrow. Let the hon. Minillter" 
an5Wl'r everycne of those points thilt 
have been raised.... (lntet>:"UptiOftl). 
Shri Mathur. 

15'03 br ... 

DJSCUSSlON RE: STATEMENT 
MADE BY PRIME MINISTICR RE-

GARDING PUNJABI SUDA; 

8hrl Barlsb Cbaadra Matbur (Pa!l): 
Mr. Speaker, Sir. I be, to move the 
mu!i-:-n standin, in my name and that 
of other twelve hon. Memben of till. 
House regarding the .tatement ms:)e 
by the Prime Minister in Lot S.';);. 
on the 28th Au,wt, 1961 reprdln, 
Punjabi Suba and tasta undertakea by 
Master Tara Sin,h, Swami Ram~ah­
waranand and YOliraj SUl'7adt'Y. 

III'. Speabra Before he pro::eed, 
further, I would appeal to all ~n. 
Memben here who decide to take 
part in tbis debate to take aCCOUD~ of 
the seriousness of the .'tuatioa. 
While their arlUlDeDtI ma, be urI 
conviDCinJ and torc:eful, u far u 
poaibJe the lanpqe Ihould be mocl~­
rate. No .... t need be caued .n" DI) 
emtemeat 01' emotloa or ..... U .. • 
n-. exhlbUed. I BID not 8eCUIIq lIlY 
boa. 1lembe1'. I bow .U of ....... lIN 

-PMceIal but ICIIIIetIIna OIl ~, of 
the .. bjed tIIeJ' are 1IIIIIJ" to Ir.pt 
~ tbIDIIL ~ I _ .,... 




